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CONVENTION POUR LIMITER LA FABRICATION 
ET REGLEMENTER LA DISTRIBUTION DES STUpEFIANTS 

LE PRtSIDEr\T DU REICH ALl.EMAlm; I.E PRESIDENT DES tTATS-USIS O'AMERIQUE; I.E 

PRESIDENT DE LA RtPUBLIQUE ARGENTIS"E; I.E PRtSlDENT not RAt. DE LA RtruBLIQUE 
O'AUTRICHE; SA M.AJ EsrE I.E ROI DES BELGES; I.E PRtSIDEl'T DE LA REpUBLIQUE DE BOLIVIE; 

LE PRtSIDENT DE LA RtPUBLIQUE DES tTATS-UNIS DU BRfSIL; SA MAJEsrt I.E ROJ DE GRANDE­

BRETAGNE £T O' ) RLANDE £T DES DOMINJONS BRITANN1QUES AU DELA DES MERS, EMPEREUR DES 

JNDES; LE PRtSIDENT DE LA RtFUBLIQUE DU CHiLl; I.E PRESIDENT DE LA RtPUBLIQUE DE 

COSTA-RICA; LE PRESIDENT DE LA REPUBLIQUE DE CUBA; SA MAJ Esrt I.E ROI DE DANUIARK 

ET o ' I SLANDE ; 1.E PRESIDENT DE LA R t r uBLIQUE DE P OLOGNE, POUR LA V ILLE LlSRE DE DANTZIG; 

LE PRESIDENT DE LA RtruBLIQUE DOMINICAII\'E; SA MAJESTt I.E ROI O'ECYPTE; LE PRESIDENT 

DU GOUVERNEMENT PROVISOIRE DE LA REPUBLIQUE ESPAGNOLE; SA MAjESTE L'EMPEREUR ROI 

DES ROIS D'ETH IOPIE: LE PRtSIDENT DE LA RtPUBLIQUE FRAN(fA1SE: LE PRtSIDENT DE LA 

RtPUBLIQUE IfELLENIQUE; LE PRESIDENT DE LA RtPUBLIQUE DE GUATtMALA; SA MAjESTE 
LE ROI DU HEDjAZ, DU NEDJED ET DEPENDANCES; SA MAj ESTt LE ROI D' IT.HIE; SA MAjESTt 

L'EMPEREUR DU JAPON; LE PRtSIDENT DE LA RtPUBLIQUE DU LIBERIA; LE PRtSIDENT DE LA 

RtPUBLIQUE DE LITHUANIE'; Sol" ALl'ESSE ROYALE LA GRANDE·DuCRESSE DE L UXEMBOURG; 

LE PRESIDENT DES :£TAJ'S.UNIS DU MEXIQUE; Sol" ALTESSE SERENISSIME LE PRINCE DE MONACO; 

LE PR~IDENT DE LA REPUBLIQUE DE PANAMA; LE PRtSIDENT DE LA REPUBLIQUE DU PARAGUAY; 

SA MAjESTE LA REI~E DES PAys·BAS; SA MAj ESTE I MPERIALE LE CHAH DE PERSE; LE PRtSIDENT 

DE LA RfpUBL1QUE DE POLOGNE; LE P RtSIDENT DE LA REPUBLIQUE PORTUGA1SE: SA MAjESTE 

LE ROI DE ROUMANIE; LES CAPITAINES·RtGENTS DE LA REPuBLIQUE DE SAINT-MARIN; SA 

MAjESTE LE ROI DE SIAM; SA MAjEsrt LE ROI DE SUtDE; LE CO~SEIL FEDERAL SU ISSE; LE .! 
PRtSIDENT DE LA RtPUBLIQUE TCHECOSLOVAQUE; LE PRtSIDENT DE LA REPUBLIQUE DE 
L'URUGUAY; LE PRfSIDENT DES ETATs-UNIS DE VENEZUELA, 

D($irant completer les dispositions des Conventions internationales de I'opium sign~es a 
La Haye Ie 23 janvier 1912 et a Geneve Ie 19 fevrier 1925, en rendant effective par voie d'accord 
international la limitation de la fabrication des stupefiants aux besoins l~gitimes du monde pour 
les usages m~dicaux et scientifiques, et en r~glementant leur distribution, 

Ont decid~ de conclure une Convention a cet effet, et ont designe pour leurs pJenipotentiaires: 

Le President du Reich allemand: 

M. \Verner FreiheIT VON RHEINBABEN, • Staatssekretar z. D .• ; 
Le docteur Waldemar KAHLER, Conseiller minisMriel au l\1inistere de I'Interieur du Reich. 

Le PrisidenJ des Etats-Unis d'Amerique: 

M. J ohn K . CALDWELL, du Departement d'Etat; 
M. Harry J . ANSLINGER, Commissaire des stup~:fianlS; 
M. Walter Lewis TREADWAY, M.D. , F .A.C.P., Chirurgien gtntral adjoint, Chef du Service de 

I'Hygiene publique des Etats-Vnis, Division de I'Hygiene mentale; 
M. Sanborn YOUNG, Membre du Stnat de l'Etat de Califomie. 

Le Presideftt de la Repllblique Argentine: 

Le docteur Fernando PEREZ, Ambassadeur extraordinaire et pMnipotentiaire pres Sa Majest~ 
Ie Roi d'Jtalie . 
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AND REGULATING THE DISTRIB UTION OF NARCOTIC DRUGS . 

THE PRESIDENT OF THE GERMA."! REICH; THE PRESIDENT OF THE UNITED STATES OF 

AMERICA; THE PRESIDENT OF THE ARGENTINE REpUBLIC ; THE FEDERAL PRESIDENT OF THE 

AUSTRIAN REpUBLIC; HIS r-.IAJESTY THE KI)1G OF THE BELGIANS ; THE PRESIDENT OF THE 

REPU13LfC OF SOUVL .. ; THE PRESIDENT OF THE REPUBLIC OF THE UNITED STATES OF BRAZIL; 

HIS MAJESTY THE KING OF GREAT BRlTAIN, I RELAND AND THE BRITISH DOMI NIONS BEYOND 

THE SEAS, EMPEROR OF INDIA; THE PRESIDENT OF THE REPUBLIC OF CHILE; THE PRESIDENT 

OF THE REPUBLIC OF Casu. RICA; THE PRESIDENT OF THE REpUBLIC OF CUBA; HIS MAJESTY 

THE KING OF DENMARK AND ICELAND; THE PRESIDENT OF THE POLISH REPUBLIC, FOR THE 

FREE CITY OF DANZIG; THE PRESIDENT OF THE DOMINICAN REPUBLIC; HIS MAJESTY THE KING 

OF EGYPT; THE P RESIDE:otT OF THE PROVISIONAL GOVERNMENT OF THE SPANISH REpUBLIC; 

H IS MAJESTY THE EMPEROR AND KING OF THE KINGS OF ABYSSINIA; THE PRESmENT OF THE 
FRENCH REPUBLIC; THE PR.ESIDENT OF THE HELLENIC REpUBLIC; THE PRESIDENT OF THE 

REPUBLIC OF GUATEMALA; HIS MAJESTY THE KING OF HEJAZ, NEjD AND DEPENDENCIES; H IS 

MAJESTY THE KING OF ITALY; HIs MAJESTY THE EMPEROR OF JAPAN; THE P RESIDENT OF THE 

REpUBLIC OF LIBERIA; THE PRESIDENT OF THE REpUBLIC OF LITHUANIA; HER ROYAL HIGHNESS 

THE GRAND DUCHESS OF LUXEMEURG; THE PRESIDENT Of THE UNITED STATES OF MEXICO; 

HIS SERENE HIGHNESS THE PRINCE OF MONACO; THE PRESIDENT OF THE REpUBLIC OF PA)fAMA; 

THE PRESIDENT OF THE REpUBLIC OF PARAGUAY; HER M."JESTY THE QUEEN OF THE NETIIERLANDS; 

HIS IMPERIAL MAJESTY THE SHAH OF PERSIA; THE PRESIDENT OF THE POLISH R EPUBLIC; THE 
PRESIDENT OF THE PORTUGUESE REPUBLI C; HIS MAJESTY THE KING OF ROUM:\N!A; I CAPITAN I 

REGGENTI OF THE REpUBLIC OF SA.'f MARINO; H Is MAJESTY THE KING OF SIAM; HIS MAJESTY 

THE KING OF SWEDEN; THE SWISS FEDERAL COUNCIL; THE PRESIDENT OF THE CZECHOSLOVAK 

REpUBLIC; THE P RESIDENT OF THE REpUBLIC OF URUGUAY; THE PRESIDENT OF THE UNITED 

STATES OF VENEZUELA, 

Desiring to supplement the provlSions of the International Opium Conventions, signed at 
The Hague on J anuary 23rd, I9I2, and at Geneva on February I9th, I925, by rendering effective 
by international agreement the limitation of the manufacture of narcotic drugs to the world's 
legitimate requirements for medical and scientific purposes and by regulating their distr ibution, 

Have resolved to conclude a Convention for that purpose and have appointed as their 
Plenipotentiaries : 

The Pre:;ident 01 the German Reith: 

M. Werner FreiheIT VON RHEINBABEN, "Staatssekretar z.D."; 
Dr. Waldemar KAHLER, Ministerial Counsellor at the Ministry of Interior of the Reich. 

The President 01 the United States 01 America: 

.Mr. John K. CALDWELL, of the Department of State; 
Mr. Harry J. ANSLl:fGER, Commissioner of Narcotics; 
Mr. Walter Lewi<; TREADW .... Y, M.D., F.A.C.P., Assistant Surgeon-General, United States 

Public Health, Service Chief, Division of Mental Hygiene ; 
Mr. Sanborn YOUNG, Member of the Senate of the State of California. 

The President oj the Argentine Republic: 

Dr. Fernando PEREZ, Ambassador Extraordinary and Plenipotentiary to His Majesty the 
King of Italy. 

S.d_". ''''' . /, •• Imp. KuadI&". 
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Le President tUbal de lo Republique d'Autdelle: 

M. Emerich PFLOGL, Envoye extraordinaire et Ministre p!{mipotentiaire, Representant 
permanent aupres de la Societe des Nations; 

Le docteur Bruno SCHULTZ, Directeur de Police et Conseiller aulique, Membredela Commission 
consultative du trafic de I'opium et aut res drogues nuisibles. 

Sa MajestlIe Roi des Belges: 

Le docteur F. DE MVTTENAERE, lnspecteur principal des pharmacies a HaL 

Le President de to Rtpublique de Bolivie: 

Le docteur M. CUELLAR, Membre de la Commission consultative du trafic de I'opium et autres 
drogues nuisibles. 

Le Prisident de lo Rtpublique des Etats·Unis du Bresil: 

M. Raul DO RIO BRANCO, Envoye extraordinaire et Ministre plenipotentiaire pres Ie Conseil 
federal suisse. 

Sa MajesU le Roi de Grande-Bretagne et d'lrlande et des Donll:nions britanniques au ddd. des met's, 
EmpertUr des 1ndes: 

Pour la Grande-Bretagne et I'Jrlande du Nord, ainsi que toutes __ parties de I'Empire 
britannique non Membres separes de la Societe des Nations: 

Sir Malcolm DELEVINGNE, K.C.B. , Adjoint pennanent au Secretaire d'Etat, Ministere 
de l' l nterieur. 

Pour Ie Dominion du Canada: 

Le colonel C. H. L. SHARMAN, C.M.G .• C.B.E .• Chef de la Division des stupefiants, 
Departement des Pensions et de I'Hygiene publique; 

Le docteur Walter A. RIDDELL, M.A. , Ph . D .• Advisory Officer .. du Dominion du Canada 
aupres de la Societe des Nations. 

Pour I'rnde: 

Le docteur R. P. PARANJPYE, Membre du Conseil de I' Tnde. 

Le President de [.a Repllblique du Chili: 

M. Enrique GAJARDO, Membre de la Delegation pennanente aupres de la Societe des Nations. 

Le President de la Rlp-ublique de Costa-Rica: 

Le docteur Viriato FIGUEREDO LORA, Consul a Geneve, 

Le President de 1a Republique de Cuba: 

M. Guillermo DE BLANCK, Envoye extraordinaire et Ministre plenipotentiaire, DeIegue 
pennanent aupres de la Societe des Nations; 

Le docteur Benjamin PRlMELLES. 

Sa Maieste Ie Roi de Danemark et d'lslande: 

M. Gustav RASMUSSEN, Charge d'affaires a Berne. 

Le President de la Republique de Pologne (pour la Ville libre de Dantzig): 

M. Frantyois SOKAL, Ministre plenipotentiaire, DeIegue permanent aupres de la Societe des 
Nations. 

Le President de la Republique Dominicaine: 

M. Charles ACKERMANN, Consul general a Geneve. 

Sa M ajesU le Roi d' E gypte: 

T. W. RUSSELL pacha, Commandant de la police du Caire et Directeur du Bureau central 
des infonnations relatives aux narcotiques. 

Le President du Gouvet'nement provisoire de la Republique espagnole: 

M. Julio CASARES, Chef de section au Ministere des Affaires etrangeres. 
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The Federal President of the Austrian Republic: 

M. Emerich PFLOGL, Envoy Extraordinary and Minister Plenipotent iary, Permanent 
Representative accredited to the League of Nations; 

Dr. Bruno ScHULTZ, Police Director and "Conseiller aulique ", Member of the Advisory 
Committee on Traffic in Opium and Other Dangerous Drugs. 

His Majesty the King 0/ Btlgium: 

Dr. F. DE MVTTENAERE, Principal inspector of Chemistry at Hal. 

The President oj the Republic 0/ Bolivia: 

Dr. M. CUELLAR, Member of the Advisory Committee on Traffic in Opium and Other 
Dangerous Drugs. 

The Pre51'dent of the Republic. oj the United States 0/ Brazil.-

M. Raul DO RIo BRANCO, Envoy Extraordinary and Minister Plenipotenti:try to the Swiss 
Federal Council. 

His Majesty the King 0/ Great Britain, [y,fatui and the British Dcmtini01lS b~on.d the Seas, Emperor 
0/ India: 

For Great Britain and Northern Ireland and all parts of the British Empire which are not 
separate Members of the Letlgue of Nations: 

Sir Malcolm DELEVINGNE, K.C.B., Pf'nnanent Deputy-Under-Secretary in the Home 
Office. 

For the Dominion of Canada: 

Colonel C. H. L. SHARMAN, C.i\I.G., C.B.E., Chief Narcotic Division , Department of 
Pensions and National Health; 

Dr. Walter A. RIDDELL, )lA., Ph.D., Dominion of Canada Advisory Officer accredited 
to the League of Nations. 

For India: 

Dr. R. P. PARANjPYE, Member of the Council of India. 

The President 0/ the Republ~'c 0/ Chile: 

M. Enrique GAJARDO, Member of the Permanent Delegation accredited to the League of 
Nations. 

The President oj the Republic oj Costa Rica: 

Dr. Viriato FIGUEREDO L ORA, Consul at Geneva. 

The President 0/ the Republic Of Cuba: 

M. Gui1lenno DE BLANCK, Envoy Extraordinary and Minister Plenipotentiary, Permanent 
Delegate accredited to the League of Nations; 

Dr. Benjamin PRlMELLES. 

His Majesty the K ing oj Denmark and Iceland: 

M. Gustav RASMUSSEN, Charg~ d'affaires at Berne. 

The President 0/ Ihe Polish Republic (for the Free City of Danzig): 

M. Fran~ois SOKAL, Minister Plenipotentiary, Permanent Delegate accredited to the League 
of Nations. 

The President oj the Dominican Republic: 

M. Charles ACKERMANN, Consul-General at Geneva. 

His Maiesty the King oj Egypt: 

T. W. RUSSELL Pasha, Chief of Police of Cairo and Director of the Central Bureau lor 
Infonnation with regard to Narcotics. 

The President 0/ the PrtJvisionat Government oj the Spanish Republic: 

M .. Iulio CASARES. Head of Section at the Ministrv for Forei£!:n Affairs. 



Sa MajesU l'Empermr Roi des Rols d'Ethiopie : 

Le comte LAGARDE, due D'ENTOTTO, Ministre pienipotentiaire, Representant aupres de Ja 
Societe des Nations. 

Le Pres£dent de la Republiql.e fran;aise: 

M. Gaston BOURGOlS, Consul de France. 

Le President de la Ripl~bljque helliniqlU: 

M. R. RAPHAEL, Delegue permanent aupres de la Societe des Nations. 

Le President de La Republique de GuaUmala: 

M. Luis MARTiNEZ MONT, Pro/esseur de psychologie ex~rimentale aux Ecoles secondaires 
de l'Etat. 

Sa Majesti Ie Ra£ du Hediaz, du Nedied et Dependances : 

Cheik HAFIZ WAHRA, Envoye extraordinaire et Ministre pienipotentiaire pres Sa Majeste 
Britannique. 

Sa M aieste k Roi d'Italie: 

M. Stefano C.H'AZZONI, Senateur , ancien Ministre du Travail. 

Sa MajesU l'Empereur du Japon: , 
M. Setsuzo SAWADA, Ministre plenipotentiaire, Directeur du Bureau du J apon aupres de la 

Societe des Nations; 
M. Shigeo OHDACHI, Secretaire au Ministere de l'Interieur, Chef de la Section administrative. 

Le President de la Republique de Liberia: 

Le docteur Antoine SOTTILE, Envoye extraordinaire et Ministre pJenipotentiaire, OeUgue 
permanent au pres de la Societe des Nations. 

Lt Presiden.t de la Republique de Lithuan£e: 

Le docteur Dovas ZAUNIUS, Ministre des Affaires etrangeres. 
M. Juous SAKALAUSKAS, Chef de Section au Ministere de. ... Affaires etrangeres. 

Son AUesse Royale la Grande-Duchesse de Lurembcmrg: 

M. Charles VERMAlRE, Consul a Geneve. 

Le President des Etats-Unis du Mexique: 

M. Salvador M.\RTiNEZ DE ALVA. Obscrvateur permanent aupres de la Societe des Nations. 

Son Altesse S&enissime le Prince de Monaco: 

M. Conrad E H ENTSCH, Consul general a Geneve. 

Le President de la Republique de Panama: 

I.e doctenr Ernesto HOFFMANN, Consul general a Geneve. 

Le President de la Repu blique du Paraguay : 

Le docteur Ram6n V. CABALLERO DE B:EDOY A, Envoye extraordinaire et Ministre plenipo­
tentiaire pres Ie President de la RepubJique fran~aise, Delegue permanent aupres de la 
Societe des Nations. 

Sa Maiesti la Reine des Pays-Bas: 

M. W. G. VAN WETTUM, Conseiller du Gouvernement pour les affaires internationales de 
l'opium. 

Sa Majesti Imperiale Ie Chah de Pt:1'se: 

M. A. SEl'AliBODY, Envoye extraordinaire et Ministre pIenipotentiaire pres Ie Conseil feM.ral 
suisse, Delegue permanent aupres de la Societe des Nations. 

Le President de la Republ£que de Pologne: 
M. Witold CHODiKO, ancien Ministre. 



His JUajesty tlu Emperor and King 01 the Kings 01 Abyssinia; 

Count LAGARDE, Duke of ENTOTTO, Minister Plenipotentiary, Representative accredited 
to the League of Nation3. 

The President 0; the French Republic: 

M. Gaston BoURGO!S, Comul of France. 

The President 01 the Hellenic Republic: 

M. R. RAPHAEL, Permanent Delegate accredited to the League of Nations. 

The President (II the Republic 01 GuaJemala: 

M. Lui'S MARTINEZ l\IONT, Professor of Experimental Psychology in Secondary Schools 
of State. 

Jii.~ Maiesty the King 01 Hela:, Nejd and Dependencies: 

Cheik HAF!Z WAHBA, Envoy Extraordinary and Minister Plenipotentiary to His Britannic 
Majesty. 

His Majesty the King 0/ ltaty : 

M. Stefano CAVAZZON!, Senator, Fonnf'r Minister of Labo'lr. 

His Ma jesty the EmperOT 01 Japan: 

M. Setsuzo SAWADA, Minister Plenipotentiary, Director of the Japanese Bureau accredited 
to the League of Nations; 

M. Shigeo OHDACHI, Secretary at the Ministry for Home Affairs, Head of the Administrative 
Section. 

The President o/Ihe Republic ot Liberia: 

Dr. Antoine SOTTILE, Em'oy Extraordinary and Minister Plenipotentiary, Permanent Delegate 
accredited to the League of Nations. 

The President at the Republic 0/ Lithuania: 

Dr. Dovas ZAUNIUS, Minister for Foreign Affairs. 
M. J uozas SAKALAUSKAS. Head of Section at the Ministry fo r Foreign Affairs. 

Her Royal. Highness the Grand-Duchess 0/ L1~xemburg : 

M. Charles VERMAIR£, Consul at Geneva. 

The Prr.sidenl 01 the United States of Mexico: 

M. Salvador i\IARTiNEZ DE ALVA, Pennanent Observer accredited to the League of Nations, 

His Serene Highness the Prince 01 Monaco: , 
M. Conrad E. HENTSCH, Consul-General at Geneva. 

The President 0; the Republic 0/ Panama : 

Dr. Ernesto HOFFMANN, Consul-General at Geneva. 

The President 01 the Republic 0/ Paraguay: 

Dr. Ram6n V. CABALLERO DE BEDOYA, Envoy Extraordinary and Minister Plenipotentiary 
to the President of the F rench Republic, Pennanent Delegate accredited to the League 
of Nations. 

Her Maiesty (fie Queen 0/ the Netherlands: 

i\L W. G. VAN WETTUM, Govemment Adviser for International Opium Questions. 

His lmperial Majesty the Slwh 01 Persia: 

ill. A. SEPAHBODY, Envoy Extraordinary and Minister Plenipotentiary to the Swiss Federal 
Council, Pennanent Delegate accredited to the League of Nations. 

The President 0/ the Polish Repltblic: 

M. Witold CHooiKO, Former Minister. 
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Le President de la Ripub/iqflt portugaise: 

Le docteur Augusto DE VASCONCELLOS, Ministre plenipotentiaire.. Ditecteur general du 
Secn~tariat portugais de la Societe des ~ations ; 

Le docteuT Alexandra FERRAZ. DE. ANDRADE, premier SecretaiTe de Legation. Chef de la 
Chaneellerie portugaise aupres de la SociHe des Nations. 

Sa M afeslt Ie Roi de Roumanie : 

M. Constantin ANTOl"ADE, Envoye extraordinalfe et Ministre plenipotentiaire aupres de la 
Societe des Nations. 

Lu Capitaines-Rigents de 1a Rtpublique de Saint-Marin : 

Le professeur C. E. FERRI, Avocat. 

Sa MajesU k Roi de Siam: 

Son Altesse Serenissime Je Prince D.-\MRAs . Envoye extraordmaire et Ministre pienipotentiaire 
pr~s Sa Majeste Britannique. Representant permanent au pres de 1a Societe des Nations. 

Sa Maiestt u Roi de Suede: 

M. K. I. WESTMAN, Envoye extraordinaire et Ministre pJenipotentiaire pres Ie Conseil federal 
suisse. 

Le Conseil/idbal suisse: 

M. Paul Dn.1CI:IERT, Ministre plenipotentiaire, Chef de la Division des Affaires etrangeres 
du D~partement politique f(:db-al; 

Le docteur Henri CARRlERE, Directeur du Service federaJ de I'Hygiene puhlique. 

Le Prisident de la Republique uhkoskroaque: 

M . Zden~k FIERLI!'GER, Envoyt! extraordinaire et Ministre pUinipotentiaire pres Ie Conseil 
fMeral suisse, OtMgue permanent aupres de la Societ~ des Nations. 

Le President de la Ripublique de l'Uruguay : 

Le docteur Alfredo DE CASTRO, Envoye extraordinaire et Ministre plenipotentiaire pres Ie 
Conseil federal suisse. 

Le President des Etats-Unis du Venezuela: 

Le docteur L G. CHAcfN-ITRIAGO, Charge d'affaires a Berne, Memhre de l'Academie de mede­
cine de Caracas, 

Lesquels, a,Pres s'~tre communique leurs pleins pouvoirs, trouves cn bonne et due forme, sont 
convenus des dlSpositions suivantes: 

CHAPlTRE 1. - DEFINITIONS. 

Article premier. 

Sauf indication expresse contraire, les definitions ci-apres s'appliquent a toutes les dispositions 
de la prbente Convention : 

1. Par . Convention de Geneve _, on entend Ia Convention internationale de l'opium signee a 
Geneve Ie 19 fevrier I925. 

2. Par « Drogues _, on entend les drogues suivantes, qu 'elJes soient partielJement fabriquees 
ou entierement raffinees. 

Groupe I . 

Sous-gro-upe (a) : 

i) La morphine et ses sels, y compris les preparations faites en partant directement 
de j'opium brut ou medicinaJ et contenant plus de 20% de morphine; 

til La diacetylmorphine et les autres esters (ethers-sels) de la morphine et leurs 
sels; 

iii) La cocaine et ses sels, y compris les preparations faites en partant directement 
de la feuille de coca et contenant plus de 0,1 % de eocafne, tous les esters de I'ecgonine 
et leurs sels; 
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Tnt President 0/ tM Portuguf,se Repllblic: 

Dr. Augusto DE VASCONCELLOS, Minister Plenipotentiary. General Director of the Portuguese 
Secretariat of the League of Nations; 

Or. Alexandro F ERRAZ DE ANDRADE , First Secretary of Legation, Chief of the Portuguese 
Office accredited to the League of Nations. 

His Ma jest}' the King 0/ Rcmmania : 

~I. Constantin ANTONIAOE, Envoy Extraordinary and Minister Plenipotentiary accredited 
to the League of Nations. 

J Capitani Reggenti 0/ the Republic of San Marino: 

Professor C. E . FERRI, Advocate. 

His Majesty the King 0/ Siam: 

His Serene Highness Prince DA:.IRAs . Envoy Extraordinary and Minister Plenipotentiary 
to His Britannic Majesty, Permanent Representative accredited to the League of Nations. 

H is Maiesty the King 0/ Sweden: 

M. K. L WESTMAN, Envoy Extraordinary and Minister P lenipotentiary to the Swiss Federal 
Council. 

The Swiss Federal CounciL 

M. Paul DINICHERT, Minister Plenipotentiary, Chief of the Division for Foreign Affairs of 
the Federal Political Department ; 

Dr. Henri CARRIERE, Director of the Federal Service of Public Health. 

The President oj the. CzecMs/01Jak Republic: 

M. Zdenek Fn'.RLlNGER, Envoy Extraordinary and Minister Plenipotentiary to the Swiss 
Federal Council, Permanent Delegate accredited to the League of Nations. 

The President 0/ the Republic oj UmgMY : 

Dr. AUredo DE CASTRO, Envoy Extraordinary and Minister Plenipotentiary to the Swiss 
Federal Coundl. 

TJu Presidem. oj the. United States oj Venezuela: 

Dr. L. G. CHAciN- ITRIAGO, Charge d'Affaires at Berne, Member of the Medical Academy of 
Caracas. 

Who, having communicated to one another their full powers, found in good and due form, 
have agreed as follows : 

ClL"'J'TER I. - DEFINITIONS. 

Article I. 

Except where otherwise expressly indicated, the following definitions shall apply throughout 
this Convention : 

I. The term" Geneva Convention" shall denote the International Opium Convention signed 
at Geneva on February I gth, Ig25. 

2. T he term" the drugs" shall denote the following drugs whether partly manufactured or 
completely renned: 

Group /. 

Sub-Group (a): 

(i) J\forphine and its salts, including preparations made directly from raw or 
medicinal opium and containing more than 20 per cent of morphine; 

. (ii) Diacetylmorphine and the other esters of morPhine and their salts; 

(iii) Cocaine and its salts, including preparations made direct from the coca leaf 
and contain ing more than o. I per cent of cocaine. all the esters of eCl!onine and their salts: 
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iv) La dihydrooxycodeinone (dont \'eucodal. nom depose, est un sell , la dihydro­
codtinone (dont Ie dicodide, nom depose, est un sel), la dihydromorphinone (dent Ie 
dilaudide, nom depose, est un sel), J'acCtylodihydrocodeinone ou J'acetylodemHbyJodi­
hydrolMbaIne (dont )'acedicone, nom deposE, est un sell, la dihydromorphine (dont Ie 
paramorlan. nom depose, est un sell, leurs esters et les sels de I'une quelconque de ces 
substances et leurs esters. la N-oxymorphine (genomorphine, nom depose). les composes 
N-oxymorphiniques. ainsi que les autres composes morphiniques a azote pentavalent. 

Soul-groupe (b) : 

L'ecgonine. la thebaine et leurs sels, les cthers-oxydes de la morphine, leis que la 
benzylmorphine. et leurs sels, a l'exception de la methylmorphine (codeine), de I'ethyl­
morphine et de leurs sels, 

Gr014pe II . 

La mHhylmorphine (codeine), l'tlthylmorphine et leurs sels. 

Les substances mentionnees dans Ie present paragraphe scront considcrees comme • drogues ". 
meme lorsqu'elles seront produites par voie syntMt ique. 

Les termes « Groupe 1 • et « Groupe 11 I designent respectivement les groupes J et 1l du present 
paragraphe. 

3. Par . opium brut I , on entend Ie suc coagule spontanement, obtenu des capsules du pavot 
somnifere (Papav~ somni/~um L.) et n'ayant subi que les manipulations n«.essaires a son 
empaquetage et a son transport, quelle que soil sa teneur en morphine. 

Par «opium medicinal ", on entend l'opium qui a subi les preparations n«.essaires pour son 
adaptation a l'usage mb:lica1, soit en poudre ou granule, soit en forme de melange avec des 
matiere! neutres, selon les exigences de la phannacopee . 

Par «morphine ", on entend Ie principal alcaloide de I'opium ayant la fonnule chimique 
Cn H •• O.N . 

Par «diacetylmorphine ", on entend Ja diacetylmorphine (diamorphine, beroine) ayant la 
formule C'IH _~O,N (CUH 17 {CtH,O)tO~N). 

Par « feuiUe de coca I , on entend la feuille de l'ErythroxyJon Coca Lamarck, de l'Erythroxylon 
nO'lX}-granatense (Morris) HieTOftymus et de leurs varietes, de la famille des Erythroxylacees, et Ia 
feuille d 'aut res especes de ce genre dont la cocaine pourrait etre exlraite directement ou obtenue 
par transformation chimique. 

Par . cocaine I , on entend I'ether metbylique de la benzoylecgonine levogyre ((-) D 20' = 
- 1684) en solution chloroformique a 20% ayant la fonnule CI1H U Ot N. 

Par «ecgonine I , on entend I'ecgonine Uivogyre (['J D 20' = - 45"6 en solution aqueuse a 
5%) ayant la formule C.H1.03N.Hp, et tous les derives de cette ecgonine qui pourraient servir 
industriellement a sa regeneration. 

Les «drogues . ci.apres sont definies par leurs formules chimiques comme suit: 

Dihydrooxycodeinone 
Dibydrocodeinone. . 
Dihydromorphinone. . . . 
Acetylodihydrocodeinone ou 
AcetylodemethylodihydrotMbaine 
Dihydromorphine . . . . 
N-oxymorphine. . . . . 
Thebaine . .. . ... . 
Methylmorphine (codeine) 
Ethylmorphine . 
Benzylmorpbine . . . 

I 

4. Par . fabrication I , on entend aussi Ie raffinage. 
Par . transformation . , on entend la transformation d 'une • drogue . par voie chimique, 

excepte la transformation des aJealoides en leurs sets. 
Lorsqu'une des • drogues . est transformee en une autre . drogue " cette operation est consi· 

deree comme une transformation par rapport a la premiere «drogue . et comme une fabrication 
par rapport a la deuxieme. 

Par . evaluations •. on entend les evaluations foumies conformemeni aux articles 2 a 5 de 
la prescnte Convention et, sauf indication contraire du contexte, y compris les evaluations 
supplbnentaires. 

Le terme • stocks de reserve I , dans Ie cas d'une c drogue I quelconque, designe les stocks 
requis 

i) Pour la consommation interieure nonnale du pays ou du territoire ou ils sont 
maintenus, 

ii) Pour la transformation dans ce pays ou dans ce territoire, et 
iii) Pour I'exportation. 
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(iv) Dihydrohydrooxycodeinone (of which the substance registered under the name 
of eucoda! is a salt); dihydrocodeinone (of which the substance registered under the name 
of dicodide is a salt), dihydromorphinone (of which the substance registered under the 
name of dilaudide is a salt), acetyldihydrocodeinone or acetyldemethylodihydrothebaine 
(of which the substance registered under the name of acedicone is a salt); dihydromorphine 
(of which the substance registered under the name of paramorfan is a salt), their esters 
and the salts of any of these substances and of their esters, morphine-N-oxide (registered 
trade name genomorphine), also the morphine.N-ox ide derivatives, and the other 
pentavalent nitrogen morphine derivatives. 

Sub-Croup (b): 

Ecgonine. thebaine and their salts, benzylmorphine and the other ether5 of morphine 
and their salts. except methylmorphine (codeine). ethylmorphine and their salts. 

Group II. 

Methylmorphine (codeine), ethylmorphine and their salts. 

The substances mentioned in this paragraph shaU be considered as drugs even if produced 
by a synthetic process. 

The terms .. Group I " and" Group II .. shall respectively denote Groups I and II of this 
paragraph. 

3. "Raw opium" means the spontaneously coagulated juice obtained from the capsules 
of the Papaver somnilerum L. . which has only been submitted to the necessary manipulations 
for packing and transport, whatever its content of morphine. 

" Medical opium" means raw opium which has undergone the processes necessary to adapt 
it for medicinal use in accordance with the requirements of the national pharmaco~ia. whether 
in powder form or granulated or otherwise or mixed with neutral materials. 

" Morphine " mean;; the principal alkaloid of opium having the chemical formula CI1 H1iO,N . 

.. Diacetylmorphine" means diacetylmorphine (diamorphine. heroin) having the formula 
Cl1 Hu 0 6N (CI7H I7(C2H30)~03N). 

" Coca leaf " means the- leaf of the Erythroxylan Coca Lamarck and the Erylhroxylon novo­
granateme (Morris) Hieronymus and their varieties. belonging to the family of Erythroxylacere 
and the leaf of other species of this genus from which it may be found possible to extract cocaine, 
either directly or by chemical transformation . 

.. Cocaine" means methyl-benzoyl laevo-ecgonine ([oJ D 20 0 = - 1604) in 20 per cent 
solution of chloroform of which the formula is C17HIIlO,N . 

.. Ecgonine" means lnevo-ecgonine ([0] D 200 = - 45 °6 in 5 per cent solution of water) , 
of which the formula is CiHI$03N .HsO, and all the derivatives of laevo-ecgonine which might serve 
industrially for its recovery. 

The following drugs are defined by their chemical formulre as set out below: 

Dih ydroh ydrooxycodeinone . 
Dihydrocodeinone . 
Dihydromorphinone. . . 
Acetyldihydrocodeinone or 
Acetyldemethylodihydrothebaine 
Dihydromorphine. . 
Morphine-N-Oxide 
Thebaine ... 
Methylmorphine (codeine) 
Ethylmorphine . 
8enzylmorphine 

I 

4. The term" manufacture" shall include any process of refining. 
The tenn " conversion " shall denote the transformation of a drug by a chemical process, 

with the exception of the transformation of alkaloids into their salts. 
\-Vhen one of the drugs is converted into another of the drugs this operation shall be 

considered as conversion in relation to the first-mentioned drug and as manufacture in relation 
to the other. 

The term .. estimates" shall denote estimates furnished in accordance with Articles 2 to 5 
of this Convention and . unless the context otherwise requires. shall include supplementary 
estimates. 

The term" reserve stocks" in relation to any of the drugs shall denote the stocks required 

(i) For the normal domestic consumption of the country or territory in which they are 
maintained. 



Le terme • stocks d'Etat _, dans Ie cas d'une • drogue ~ quelconque, indique les stocks 
maintenus sous Ie contr61e de l'Etat, pour l'usage de J'Etat et pour faire face a des circonstances 
exceptionnelles. 

Sauf indication contraire du contexte, Ie mot ~ exportation . est consid~re comme comprenant 
la reexportation. 

C HAPITRE rI. - EVALU .... TlONS. 

A reicle 2. 

I. Les Haules Parties contractantes foumiront annuellement au Comite central permanent, 
institue par Ie Chapitre VI de la Convention de Geneve, pour chaque drogue et pour chacun 
de leurs territoires auxquels s'applique la presente Convention, des ~valuations conformes aux 
dispositions de I'artide 5 de la pr~sente Convent ion. 

2. Lorsqu 'une Haute Partie CQntractante n'aura pas foumi d'evaluations pom I'un quelconque 
de ses territoires auxqueJs la prescnte Convention s'applique, i la date prevue a I'article 5, 
paragraphe 4, ladite evaluation sera etablie dans la mesure du possible par J'organe de contr61e 
prevu " I'article 5, paragraphe 6. 

3. Le Comite central permanent demandera pour les pays ou territoires auxquels la presente 
Convention ne s'applique pas, des evaluations etablies conformement aux stipulations de la 
presente Convention. Si, pour I'un quelconque de ces pays ou territoires, il n'est pas fourni 
d'evaluation, l'Organe de contr61e en etablira lui-meme dans la mesure du possible. 

Article 3. 

Toute Haute Partie contractante pourra lournir, si c'est necessaire, pourune annee quelconque, 
et pour I'un queJconque de ses territoires, des evaluations suppl~mentaires pour ce territoire 
pour ladite annee, en exposant les raisons qui les justifienl. 

Article 4. 

I. Toule evaluation foumie conformement aux articles precedents se rapportant a I'une 
queJconque des «drogues , requises pour la consommation interieure du pays ou du territoire 
pour lequel eUe est etablie, sera fondee uniquement sur les besoins medicaux et seientifiques 
de ce pays ou de ce territoire. 

2. Les Hautes Parties contractantes pourront, en dehors des stocks de reserve, constituer 
et maintenir des stocks d'Etat. 

Article 5. 

1. Les evaluations prevues aux articles 2 a 4 de la prescnte Convention devront etre Hablies 
selon Ie modele qui sera preserit de temps a autre par Ie Comite central permanent et communique 
par les soins de ce Comite a tous les Membres de la Societe des Nations et aux Etats non membres 
mentionnes a I'article 27. 

2. Pour chacune des ~ drogues . , soit sous la forme d'alcaloides ou sels ou de preparations 
d'alcaloides ou sels, pour chaque annee et pour chaque pays ou territoire, les ~valuations devront 
indiquer: 

a) La quantite necessaire pour Hre utili5&: comme telle pour les besoins medicaux et 
seientifiques, y compris la quantite requise pour la fabrication des preparations pour I'expor­
tation desquelles les autorisations d'exportation ne sont pas requises, que ces preparations 
soient destinees a la consommation interieure ou a l'eX"portation; 

b) La quantite necessaire aux fins de transformat ion, tant pour la consomm·ation 
interieure que pour I'exportation; 

c) Les stocks de reserve que 1'0n desire maintenir ; 
d) La quantite requise pour I'etablissement et Ie maintien des stocks d'Etat, ainsi qu'il 

est prevu a I'article 4. 

Par total des evaluations pour chaque pays ou territoire, on entend la somme des quantites 
specifiees sous les alineas a) et b) du present paragraphe augmentee des quantites qui peuvent 
etre necessaires pour porter les stocks des reserves et les stocks d'Etat au niveau desire, ou deduc­
tion faite de toute quantite dont ces stocks pourraient depasser ce niveau. II ne sera tenu compte, 
toutefois, de ces augmentations ou de ces diminutions que pour autant que les Hautes Parties 
contractantes interessees auront fait parvenir en temps utile au Comite central permanent les 
evaluations necessaires. 

3. Chaque evaluation sera accompagnee d'un expose de la methode employee pour ca1culer 
les differentes quantites qui y seront inscrites. Si les quantites calculees comportent une marge 
tenant compte des fluctuations possibles de la demande, revaluation devra preciser Ie montant 
de la marge ainsi prevue. II est entendu que, dans Ie cas de l'une queJconque des ~ drogues . qui 
sont ou peuvent etre comprises dans Ie groupe n , il peut !tre necessaire de laisser une marge plus 
large. que pour les autres «drogues •. 



The term" Government stocks" in relation to any of the drugs shall denote stocks kept 
under Government control for the use of the Government and to meet exceptional circumstances. 

Except where the context otherwise requires, the term" export .. shall be deemed to include 
fe-export . 

CHAPTER I I. - EST[~ATES. 

Article 2. 

I. Each High Contracting Party shall furnish annually, for each of the drugs in respect 
of each of his territories to which this Convention applies, to the Permanent Central Board, 
constituted under Chapter VI of the Geneva Convention, estimates in accordance with the 
provisions of Article 5 of this Convention . 

2. In the event of' any High Contracting Party failing to furnish, by the date specified 
in paragraph 4 of Article 5, an estimate in respect of any of his territories to which this Convention 
applies, an estimate will, so far as possible, be furnished by the Supervisory Body specified in 
paragraph 6 of Article 5. 

3. The Permanent Central Board shall request estimates for countries or territories to which 
this Convention does not apply to be made in accordance with the provisions of this Convention. 
If for any such country estimates are not furnished , the Supervisory Body shall itself, as far 
as possible, make the estimate . 

Article 3. 

Any High Contracting Party may, if necessary, in any year furnish in respect of any of his 
territories supplementary estimates for that territory for that year with an explanation of the 
circumstances which necessitate such supplementary estimate.;. 

Article 4. 

I. Every estimate furnished in accordance with the preceding Anicles, so far as it relates 
to any of the drugs required for domestic consumption in the country or territory in respect 
of which it is made, shall be based solely on the medicaJ and scientific requirements of that 
country or territory. 

2. The High Contracting Parties may, in addition to reserve stocks, create and maintain 
Government stocks. 

Ar~ielt 5. 

r. Each estimate provided lor in Articles 2 to 4 of this Convention shall be in the Conn from 
time to time prescribed by the Permanent Central Board and communicated by the Board to 
aU the Members of the League of Nations and to the non-member States mentioned in Article 27. 

2. Every estimate shaU show for each country or territory for each year in respect of each 
of the drugs whether in the {onn of alkaloid or salts or of preparations of the alkaloids or salts: 

(a) The quantity necessary for use as such fo r medical and scientific needs, including 
the quantity required for the manufacture of preparations for the export of which export 
authorisations are not required, whether such preparations are intended for domestic 
consumption or for export; 

(b) The quantity necessary for the purpose of conversion, whether for domestic 
consumption or for export; 

(e) The amount of the reserve stocks which it is desired to maintain: 
(tl) The quantity required for the establishment and maintenance of any Government 

stocks as provided. for in Article 4-

The total of the estimates for each country or territory shall consist of the sum of the amounts 
specified under (a) and (b) of this paragraph with the addition of any amounts which may be 
necessary to bring the reserve stocks and the Government stocks up to the desired level, or after 
deduction of any amounts by which those stocks may exceed that level. These additions or 
deductions shall, however, not be taken into account except in so far as the High Contracting 
Parties concerned shall have forwarded in due course the necessary estimates to the Pennanent 
Central Board. 

3. Every estimate shall be accompanied by a statement explaining the method by which 
the several amounts shovm in it have been calculated. If these amounts are calculated so as 
to include a margin allowing for possible fluctuat ions in demand, the estimates must indicate 
the extent of the margin so included. It is understood that in the case of any of the drugs which 
are or may be included in Group II, a wider margin may be necessary than in the case of the 
other drugs. 
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4. TOlltes les evaluations devront parvenU- au Camite central permanent au plus tard Ie 
Ier a06t de J'anm'!e qui prececiera celle pour laquelle l'evaluation aura He etablie. 

5. Les evaluations suppiementaires deYTont ~tre adressees au Camite central permanent des 
leur etablissement. 

6. Les evaluations seront examinees par un Organe de controle. La Commission consultative 
du trafic de l'opium et autres drogues nuisibles de la Societe des Nations, Ie (omite central 
permanent, Ie Camite d'hygiene de la Societe des Nations et l'Office international d'Hygicne 
pubUque aurant Ie droit de designer chacun un membre de eet Organe. Le Secretariat de I'Organe 
de conlroie sera assure par Ie Secrelaire general de la Societe des Nations en s'assurant la collabo­
ration etroite du Camite central. 

Pour tout pays ou territoire pour lequel une evaluation aura ete fournie, l'Organe de controle 
pourra demander, sauf en ce qui CODceme les besoins de rEtat, toute indication ou precision 
supptementaire qu'il jugera necessaire, soit pour completer l'evaluation; soit pour expliquer les 
indications qui y figurent; i la suite des renseignements ainsi recueillis, il pourra modifier les 
evaluations avec Ie consentement de l'Etat interesse, Dans Je cas de l'une queJconque des .. drogues . 
qui sont ou peuvent etre comprises dans Ie groupe II, une declaration sommaire sera suffisallte, 

7, Apres avoir examine, conformement au paragraphe 6 ci-dessus, les evaluations foumies et 
apres avoir fixe, conformement i l'article 2, les evaluations pour les pays ou territoires pour lesquels 
il n'en aura pas He foumi, J'Organe de eontr61e adressera, par J'entremise du Secretaire general et 
au plus tard Ie ler novembre de chaque annee, a tous les Membres de la Societe des Nations et aux 
Etats non membres mentionnes a l'articJe 27 un etat contenant les evaluations pour chaque pays 
ou territoire; eet etat sera aecompagne, pour autant que l'Organe de eontr61e Ie jugera necessaire, 
d'un expose des explications foumies ou demandees, conformement au paragraphe 6 ci-dessus, et 
de toutes observations que l'Organe de contr61e tiendrait i presenter relativemenl a loute 
evaluation, explication ou demande d'explication , 

8, Toute evaluation suppIementaire communiquee au eomite central permanent au cours 
de l'annee doit etre traitee sans delai par l'Organe de contr61e suivant la procedure specifiee aux 
paragrapbes 6 et 7 ci-dessus, 

CHAPITRE III, - LIMITATION DE LA FABRICATION, 

Article. 6, 

I. 11 ne sera fabrique dans aucun pays ou territoire, au cours d'une annee quelconque. de 
quantile d'une I drogue J queiconque supl!rieure au total des quantitf~ suivantes: 

II) La quantile requise, dans Jes limites des evaluations pour ce pays ou ce territoire, 
pour cette annee, pour etre utilisee comme telle pour ses besoins medicaux et scientifiques, 
y compris la quantite requise pour la fabrication des pn!parations pour I'exportation desquelles 
les autorisations d'exportation ne sont pas requises, que ces preparations soient destinees a 
la consommation interieure ou a I'exportation; 

b) La quantile requise dans les Iimites des evaluat ions pour ce pays ou ce territoire, 
pour cette annee, aux fins de transformation, tant pour la consornmation interieure que pour 
i'exportation; 

c) La quantite qui pourra ~tre requise par ce pays ou ce territoire, pour I'execution, au 
cours de I'annee, des cornman des destinees a I'exportat ion et effectuees conformernent aux 
di-;positions de la presente Convention; 

d) La quantile eventuellement requise par ce pays ou territoire pour maintenir Jes 
stocks de reserve au niveau specifie dans les evaluations de I'annee envisagee; 

e) La quantite eventuellement requise pour maintenir les stocks d'Etat au niveau 
specifie dans Jes evaluations de l'annee envisagee. 

2, lJ est entendu que si, a la fin d'une annee, une Haute Partie contractante constale que la 
quantile fabriquee depasse Ie total des quantites specifiees ci-dessus, compte tenu des deductions 
prevues a I'article 7, premier alinea, eet excl!dent sera decluit de la quantile qui doit etre fabriquee 
au cours de l'annee suivante. En transmettanl leurs statistiques annuelles au eomite central 
permanent, les Hautes Parties contractantes donneront les raisons de ce depassement, 

Article 7. 

Pour chaque • drogue " il sera deduit de la quantite dont la fabricat ion est autorisCe, confor­
mement a I'article 6, au cours d'une annee queiconque, dans un pays ou terriloire queJconque: 

i) Toute quantiM de la • drogue. importee, y compris ee qui aurait ete retoume et 
deduction faite de ce qui aurait He reexporte; 

ii) Toute quantiM de ladite . drogue _ saisie et utilisCe comme telle pour Ia consommation 
interieure ou la transformation. 

S'il est impossible d'effectuer pendant l'exercice en cours l'une des deductions susmention­
nees, loute quantite derneurant en excedent a la fi n de I'exercice sera deduite des evaluations 
de I'annee suivante, 
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4. Every estimate shall reach the Permanent Central Board not later than August 1St in 
the year preceding that in respect of which the estimate is made. 

5. Supplementary estimates shall be sent to the Permanent Central Board immediately 
on their completion. 

6. The estimates will be examined by a Supervisory Body. The Advisory Committee on the 
Traffic in Opium and other Dangerous Drugs of the League of Nations, the Permanent Central 
Board, the Health Committee of the League of Nations and the Office internat ional d'Hygiime 
publique shall each have the right to appoint one member of this Body. The Secretariat of the 
Supervisory Body shall be provided by the Secretary-General of the League of Nations, who 
will ensure close collaboration with the Permanent Central Board. 

The Supervisory Body may require any further information or details, except as regards 
requirements for Government purposes, which it may consider necessary. in respect of any country 
or territory on behalf of which an estimate has been furnished in order to make the estimate 
complete or to explain any statement made therein, and may, with the consent of the Government 
concerned, amend any estimate in accordance with any information or details so obtained. It is 
understood that in the case of any of the drugs which are or may be included in Group II a 
summary statement shall be sufficient. 

7. After examination by the Supervisory Body as provided in paragraph 6 above of the esti­
mates furnished, and after the determination by that Body as provided in Article 2 of the estimates 
for each country or territory on behalf of which no estimates have been furni shed, the Supervisory 
Body shall forward, riot later than November 1st in each year, through the intermediary of the 
Secretary-General, to all the Members of the League of Nations and non-member States referred 
to in Article 27, a statement containing the estimates for each country or territory, and, so far 
as the Supervisory Body may consider necessary, an account of any explanations given or required 
in accordance with paragraph 6 above, and any observations which the Supervisory Body may 
desire to make in respect of any such estimate or explanation, or request for an explanation. 

S. Every supplementary estimate sen t to the Permanent Central Board in the course of the 
year shall be dealt with without delay by the Supervisory Body in accordance with the procedure 
specified in paragraphs 6 and 7 above. 

CHAPTER III. - LIMITATION Of MA NUFACTURE. 

A,ti,u 6. 

1. There shall not be manufactured in any country or territory in anyone year a quantity 
of any of the drugs greater than the total of the following quantities: 

(a) The quantity required within the limits of the estimates for that country or territory 
for that year for use as such for its medical and scien tific needs including the quantity required 
[or the manufacture of preparations for the export of which export authorisations are not 
required, whether such preparations are intended for domestic consumption or for export; 

(b) The quantity required within the limits of the estimates for that country or territory 
for that year for conversion, whether for domestic consumption or for export; 

(c) Such quantity as may be required by that country or territory fo r the execution 
during the year of orders for export in accordance with the provisions of this Convention; 

(tl) The quantity, if any, required by that country or territory for the purpose of 
maintaining the reserve stocks at the level specified in the estimates lor that year; 

(el The quantity, if any, required for the purpose of maintaining the Government stocks 
at the level specified in the estimates for that year. 

2. It is understood that, if at the end of any yeat, any High Contracting Party finds that the 
amount manufactured exceeds the total of the amounts specified above, less any deductions made 
under Article 7, paragraph I , such excess shall be deducted from the amount to be manufactured 
during the following year. In forwarding their annual statistics to the Permanent Central Board, 
the High Contracting Parties shall give the reasons for any such excess. 

Article 7. 

There shall be deducted from the total quantity of each drug pennitted under Article 6 to be 
manufactured in any country or territory during anyone year ; 

(i) Any amounts of that drug imported including any returned deliveries of the 
drug, less quantities re-exported. 

(ii) Any amounts of the drug seized and utilised as such for domestic consumption 
or for conversion. 

If it should be impossible to make anv of the above deductions durin£!' the course of thp. (';1H,,"'nt 
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Article 8. 

o La quantile d'une ~ drogue . quelconque, importee ou fabriquee dans un pays au territoire 
aux fins de transformation, confonnement aux evaluations de ce pays au de ce territoire, devra 
etre utiJisee, si possible, en totalite a eet effet pendant 1a pl!riode visee par l'evaluation. 

Toutefois, s'il est impossible d'utiliser ainsi la quantile totale dans la periode en question, 
13 fraction demeurant inutilisee A la fin de I'annee sera deduite des evaluations de l'annee suivan te 
pour ce pays ou ce territoire. 

Article 9. 

Si, au moment ou toutes les disposit ions de la presente Convention deviendront applicables . 
les stocks d'une . drogue . existant A ce moment dans un pays ou territoire depassent Je montani 
des stocks de reserve de ceHe . drogue . que ce pays ou territoire desire maintenir , confonnement 
a ses ~valuat ions, eet excedent sera dMuit de la quantite qui, nonnalement, pourrait Hre fabriquee 
ou importee, selon Ie cas, au cours de I'annee, conformement aux dispositions de la presente 
Convention. 

Si cette procedure n'est pas appliqu€!e, Je gouvernernent prendra en charge les stocks en 
excedent existant au moment ou toutes les dispositions de la presente Convention deviendront 
applicables. Le gouvernement n'en delivrera, a certains intervalles, que les quantites qui peuvent 
etre delivrees, conformement a la Convention. Toutes les quantites aimi delivrees au cours de 
l'annee seront deduites de la quantile totale destinee a etre fabriquee au importee. selon Ie cas, 
au cours de cette meme annee. 

CHA-PITRE I V. - I NTERDICTIO!'JS ET RESTRICTIONS. 

Artick IO. 

1. Les Hautes Parties eontractantes interdiront I'exportation de leurs territoires de la 
diacetylmorphine et de ses sels, ainsi que des preparations contenant de la diacetylmorphine 
ou ses sels. 

2. Toutefois, sur demande emanant du gouvemement d'un pays ou la diar.etylmorphine 
n'est pas fabriquee, toute Haute Partie contractante pourra autoris~r I'exportation a destination 
de ce pays des quantit~ de diacetylmorphine, de ses sels et des preparations con tenant de la 
diacetylmorphine ou ses sels, qui sont necessaires pour les besoins medicaux et scientifiques de 
ce pays, a la condition que cette demande soit accompagnee d'un certificat d'importation et soit 
adressee a I'administration officielle indiquee dans Ie certiJicat. 

3. Toutes les quantites ainsi irnportees seront distribuees par Ie gouvernement du pays 
irnportateur et sous sa responsabilite. 

Article II. 

1. Le commerce et la fabrication commerciale de tout produit derive de I'un des alcaloides 
pbenanthrenes de I 'opium ou des alcaloides ecgoniniques de la feuille de coca, qui ne sera pas utilise 
a la date de ce jour pour des besoins medicaux ou scientifiques, ne poUfront !ire permis dans un 
pays ou territoire quelconque que si la valeur medica1e ou scientifique de ce produit a He constatee 
d'une manjere jugee probante par Ie gouvernement interesse. 

Dans ce cas, a moins que legouvernement ne decide que Ie produit en question n'est pas suscep­
tible d'engendrer la toxicomanie ou d'~tre converti en un pToduit susceptible d'engendrer la 
toxicomanie, les quantites dont la fabrication est autorisee ne devront pas, dans I'attente des 
decisions mentionnees ci-apres, depasser Ie total des besoins interieurs du pays ou du territoire 
pour des fins medicales et scientifiques et la quantite necessaire pour satisfaire aux commandes 
d'exportation, et les dispositions de la presente Convention seront appliquees audit produit. 

2. La Haute Partie contraetante qui autorisera Ie commerce ou la fabrication commerciale 
d'un de eel'. produits en avisera immediatement Ie Secretaire general de la Societe des Nations, 
qui communiquera cette notification aUK autres Hautes Partiescontractantes et au Comite d'hygiene 
de la Societe. 

3. Le Comit~ d'hygiime, apres avoir soumis la question au Camite permanent de l'Office 
international d'hygiene publique, dtkidera si Ie produit dont il s'agit peut engendrer la toxicomanie 
(et doit etre assimile de ce fait aux . drogues . mentionnees dans Je sous-groupe 0) du groupe fJ, 
ou s'il peut ~tre transfonne en une de ces m~mes drogues (et Hre, de ce fait, assimile aux . drogues. 
mentionnees dans Ie sous-groupe b) du groupe I ou dans Ie groupe II ). 

4. Si Ie Comite d'hygiene decide que, sans ~tre une • drogue ~ susceptible d'engendrer 1a 
toxieomanie, Ie produit dont il s'agit peut etre transforme en une teJle «drogue . , la question de 
savoir si ladite« drogue » rentre dans Ie sous-groupe b) dll groupe 1 ou dans Ie groupe II sera soumise 
pour decision a un Comite de trois experts qualifies pour en examiner les aspects scientifiques et 
techniques. Deux de ces experts seront designes respectivement par Ie gouvernement interesse 
et par la Commission consultative de l'opium; Ie troisieme sera d~igne par les deux precites. 

5. Toute decision prise conformement aUK deux paragraphes precedents sera portee a 1a 
connaissance du SecrHaire general de 1a Societe des Nations, qui la communiquera 11. tOllS les 
Membres de la Societe et aux Etats non membres mentionnes a I'article 27. 
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Article 8. 

The fuU amount of any of the drugs imported into or manufactured in any country or territory 
for the purpose of conversion in accordance with the estimates for that country or territory shall, 
if possible. be utilised for that purpose within the period for which the estimate applies. 

In the event, however, of it being impossible to utilise the full amount for that purpose within 
the period in question, the portion remaining unused at the end of the year shall be deducted 
from the estimates for that country or territory for the following year. 

Article 9. 

If at the moment when all the provisions of the Convention shall have come into force, the then 
existing stocks of any of the drugs in any country or territory exceeds the amoun t of the reserve 
stocks of that drug, which, according to the estimates for that country or territory. it is desired to 
maintain, such excess shall be deducted from the quantity which, during the year, could ordinarily 
be imported or manufactured as the case may be under the provisions of this Convention. 

Alternatively, the excess stocks existing at the moment when aU the provisions of the 
Convention shall have come into force shall be taken possession of by the Government and released 
from time to time in such quantities only as may be in conformity with the present Convention. 
Any quantities so released during any year shall be deducted from the total amount to be manu­
factured or imported as the case may be during that year. 

CHAPTER IV. - PROlUBITIONS .... ND ReSTRICTION S. 

Article ro. 
I . The High Contracting Parties shall prohibit the export from their territories of diacetyl­

morphine, its salts, and preparations containing diacetylmorphine, or its salts. 

2. Nevertheless, on the receipt of a request from the Government of any country in which 
diacetylmorphine is not manufactured, any High Contracting Party may authorise the export to 
that country of such quantities of diacetylmorphine, its salts, and preparations containing 
diacetylmorphine or its salts, as are necessary for the medical and scientific needs of that country, 
provided that the request is accompanied by an import certificate and is consigned to the 
Government Department indicated in the certificate. 

3. Any quantities so imported shall be distributed by and on the responsibility of the 
Government of the importing country. 

A,tidll II . 

1. No trade in or manufacture for trade of any product obtained from any of the phen­
anthrene alkaloids of opium or from the ecgonine alkaloids of the coca leaf, not in use on this 
day's date for medical or scientific purposes shall take place in any country or territory unless 
and until it has been ascertained to the satisfaction of the Government concerned that the 
product in question is of medical or scientific value. 

In this case (unless the Government determines that such product is not capable of producing 
addiction or of conversion into a product capable of producing addiction) the quantities permitted 
to be manuIactured, pending the decision hereinafter referred to, shall not exceed the total of 
the domestic requirements of the country or territory for medical and scientific needs, and the 
quantity required for export orders and the provisions of this Convention shall apply. 

2. Any High Contracting Party permitting trade in or manufacture for trade of any such 
product to be commenced shall immediately send a notification to that effect to the Secretary· 
General of the League of Nations, who shall advise the other High Contracting Parties and the 
Health Committee of the League. 

3. The Health Committee will thereupon, aft er consulting the Pennanent Committee of 
the Office international d 'Hygiene publique, decide whether the product in question is capable 
of producing addiction (and is in consequence assimilable to the drugs mentioned in sub-group (a) 
of Group I), or whether it is convertible into such a drug (and is in consequence assimilable to 
the drugs mentioned in sub-group (b) of Group r or in Group Il). 

of. In the event of the Health Committee deciding that the product is not itself a drug 
capable of producing addiction , but is convertible into such a drug, the question whether the 
drug in question shall fall under sub-group (b) of Group I or under Group n shall be referred 
for decision to a body of three experts competent to deal with the scientific and technical aspects 
of the matter, of whom one member shall be selected by the Government concerned, one by 
the Opium Advisory Committee of the League, and the third by the two members so selected . 

... Anv decisions arrived at in accordance with the twO orecedine oarae:raohs shall be 
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6. S'il resulte de ces decisions que Ie produit en question peut engendrer la toxicomanie ou 
peut Mre transforme en une , drogue» susceptible de I'engendrer, les Hautes Parties contractantes, 
des la reception de la communication du Secretaire general, soumettront ladite ~ drogue H au 
regime prevu par la prescnte Convention, suivant qu'elle sera comprise dans Ie groupe I ou dans 
Ie groupe II . 

7. Sur la demande de toute Haute Partie contractante adressee au Secretaire general, toule 
decision de cette nature pourra I:tre revis~ a la lumiere de I'experience acquise et conformement 
ala procMure indiquee ci-dessus. 

Article I 2. 

1. L'importation ou I'exportation d'une . drogue . quelconque, en provenance ou a destination 
du territoire d'une Haute Partie contractante, ne pourront I:tre effectuees que conformement 
aux dispositions de la presente Convention. 

2. Les importations d'une « drogue . quelconque. dan!> un pays ou territoire qllelconque et 
pour une ann~ quelconque, ne pourront exceder Ie total des evaluations definies a I'article 5 et de 
la quantite exportl:e de ce pays ou lerritoire pendant la meme an nee, d~uction fa ite de la quantite 
fabriquee dans Ie pays ou territoire pendant la meme annee. 

CHAPJTRE V. - CONTROI.E. 

Article I3. 

:t. a) Les Hautes Parties contractantes appliqueront 11 toutes les • drogues H du groupe 1 les 
dispositions de la Convention de Geneve, dont celle-ci prevoil I'application aux substances specifiees 
a son article 4 (ou des dispositions equivalentes). Les Hautes Parties contractantes appliqueront 
aussi ces dispositions aux preparations de la morphine et cocaine visees a cet article 4 et a toutes 
les preparations des autres _ drogues l du groupe 1, saul les preparations qui peuvent etre soustraites 
au regime de la Convention de Geneve, conformement a I'article 8 de cette Convention. 

b) Les Hautes Parties contractantes appliqueront aux solutions ou dilutions de morphine 
ou de cocaine, ou de leurs sels, dans une substance inerte, liquide ou solide, et con tenant 0,2% ou 
moins de morphine ou 0,1 % ou moins de cocaine, Ie m(!me traitement qu'aux preparations 
contenant un pourcentage plus elevt. 

2. Les Haules Parties contractantes appliqueront aux « drogues . qui sont ou qui peuvent 
Hre comprises dans Ie groupe II les dispositions suivantes de la Convention de Geneve ou des 
dispositions equivalentes: 

a) Les dispositions des articles 6 et 7, en tant qu'elles s'appliquent a la fabrication, a 
l'importation, a I'exportation et au commerce de gros de ces II. drogues »; 

b) Les dispositions du chapitre V, sanf en ce qui concerne les compositions qui contiennent 
rune de ces .. drogues a et qui se pretent a une application therapeutique nonnale ; 

c) Les dispositions des alineas :tb), ,) et e) et de J'aJinea 2 de I'article 22, etant en tendu: 

i) Que les statistiques des importations et de,> exportations pouITont Hre envoyees 
annuellement et non trimestriellement, et 

ii) Que I'alinea :tb) et \'alinea 2 de l'artic1e 22 ne seront pas applicables aUK prepa­
rations qui contiennent ces .. drogues l . 

Arti,le I4. 

1. Les gouvernements qui auront delivn~ une autorisation d'e.xportation, 11 destination de 
pays ou de territoires auxqueis ne s'appliquent ni la prescnte Convention ni la Convention de 
Geneve, pour une .. drogue l qui est ou pourra etre comprise dans Ie groupe I en aviseront imme­
diatement Je Comite central permanent. Il est entendu que si les demandes d 'exportations'elevent 
a 5 kilogrammes ou davantage, l'autorisation ne sera pas c'leIivree avant que Ie gouvemement soit 
assure aupres du Comite central pennanent que l'exportation ne provoquera pas un depassement 
des evaluations pour Ie pays ou territoJ.re importateur. 5i Ie Comite central pennanent fait savoir 
qu'il y aura un depassement, Ie gouvemement n'autorisera pas I'exportation de la quantile qui 
provoquerait ce depassement. 

2. S'il ressort des releves des importations et des exportations adresses au Comite central 
permanent ou des notifications faites a ce Comite, confonnement au paragraphe precedent, que 
la quantile exportee ou dont l'exportation a He autorisee a destination d'un pays ou territoire 
quelconque depasse Ie total des evaluations definies a l'artic1e 5 pour ce pays ou ce territoire, 
pour cette ann~, augmente de ses exportations constat~s , Ie Com:ite en avisera immediatement 
toutes les Hautes Parties contractantes. Celles-ci ne pourront plus autoriser, pendant l'annee en 
question, aucune nouvelle exportation a destination dudit pays Oll territoire, sauf 

i) Dans Ie cas ou une evaluation suppJementaire sera foomie, en c.e qui concerne a la fois 
toute quantite importEe en excedent et la quantite suppJementaire requise, ou 
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6, If the decisions are to the effect that the product in question is capable of producing 
addiction or is convertible into a drug capable of producing addiction, the High Contract ing 
Parties will, upon receipt of the communication from the Secretary-General, apply to the drug 
the appropriate r~gime laid down in the present Convention according as to whether it falls 
nnder Group r or under Group H. 

7. Any such decisions may be revised, in accordance with the foregoing procedure, in the 
light of further experience, on an application addressed by any High Contracting Party to the 
Secretary-General. 

Article I2 . 

I. No import of any of the drugs into the territories of any High Contracting Party or 
export from those territories shall take place except in accordance with the provisions of this 
Convention. 

2, The imports in anyone year into any country or territory of any of the drugs shall 
not exceed the total of the estimates as defined in Article 5 and of the amount exported from 
that country or territory during the year, less the amount manufactured in that country or 
territory in that year. 

C HAPTER V. - CO:iTROL. 

Article IJ. 

1. (a) The High Contracting Parties shaU apply to a ll the drugs in Group I the provisions 
of the Geneva Convention which are thereby applied to substances specified in its fourth Article 
(or provisions in conformity therewith). The High Contracting P arties shall also apply these 
provisions to preparations made from morphine and cocaine and covered by Article 4 of the 
Geneva Convention and to all other preparations made from the other drugs in Group I except 
such preparations as may be exempted from the provisions of the Geneva Convention under 
its eighth Article. 

(6) The High Contracting Parties shall treat solutions or dilutions of morphine or cocaine 
or their salts in an inert substance, liquid or solid, which contain 0.2 per cent or less of morphine 
or 0.1 per cent or less of cocaine in the same way as preparations containing more than these 
percentages. 

2. The High Contracting Parties shall apply to the drugs which are or may be induded 
in Group IT the following provisions of the Geneva Convention (or provisions in conformity 
therewith) : 

(a) The provisions of Articles 6 and 7 in SO far as they relate to the manufacture, 
import, export and wholesale trade in those drugs; 

(6) The provisions of Chapter V, elCcept as regards compounds containing any of these 
drugs which are adapted to a normal therapeutic use: 

(e) The provisions of paragraphs I (6), (e) and (e) and paragraph 2 of Article 22, 
provided: 

til That the statistics of import and export may be sent annually instead of 
quarterly, and 

(ii) That paragraph ! (6) and paragraph 2 of Article 22 shall not apply to 
preparations containing any of these drugs. 

Article I4. 

L Any Government which has issued an authorisation for the export of any of the drugs which 
are or may be included in Group 1 to any country or territory to which neither this Convention 
nor the Geneva Convention applies shall immediately notify the Permanent Central Board of the 
issue of the authorisation: provided that, if the request for export amounts 10 5 kilogrammes 
or more, the authorisation shall not be issued until the Government has ascertained from the 
Permanent Central Board that the export will not cause the estimates for the importing country or 
territory to be exceeded. If the Permanent Centra l Board sends a notification that such an excess 
would be caused, the Government will not authorise the export of any amount which would have 
that effect. 

2. If it appears from the import and export returns made to the Permanent Central Board 
or fro m the notifications made to the &card in pursuance of the preceding paragraph that the 
quantity exported or authorised to be exported to any country or territory exceeds the total of the 
estimates for that country or territory as defined in Article 5, with the addition of the amounts 
shov.'l1 to have been exported, the Board shall immediately notify the fact to all the High Contracting 
Parties, who will not, during the currency of the year in question, authorise any new exports to 
that country except: 
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ii) Dans les cas exceptionnels oul'exportation est, de I'avis du gouvemement du pay" 
exportateur, essentielle aux inten~ts de l'humanite ou au traitement des malades, 

3. Le Comite central pennanent preparera chaque annee un etat indiquant pour chaque 
pays ou territoire et pour l'annee precedente: 

(.I ) Les evaluations de chaque «drogue _; 
b) La quantite de chaque «drogue _ consommee; 
c) La quantile de chaque «drogue _ fabriquee; 
Ii) La quantite de chaque «drogue . transfonnee ; 
e) La quantile de chaque « drogue. importee : 
/) La quantite de cbaque « drogue . exportee; 
g) La quantite de chaque «drogue . employee A Ja confection des preparations pour 

I'exportation desqueUes Jes autorisations d'exportation ne sont pas requi.ses, 

S'il resulte dudit etat que I'une des Hautes Parties contractantes a ou peut avoir manque aux 
obligations prevues par la presente Convention, Je Comite sera en droit de lui demander des 
explications par l'entremise du SecrHatire general de la Societe des Nations, et la procedure pn!vue 
par les paragraphes 2 :\ 7 de I'article 24 de la Convention de Geneve sera applicable, 

Le Comit ~ publiera, Ie plus t6t possible, l'etat vise ci-dessus, et , Ii moins qu'iJ ne Ie juge pas 
necessaire, un resume des explications donnees on demandees conformement Ii l'alinea precedent, 
ainsi que toutes observat ions qu'il tiendrait a faire concernant ces explications ou demandes 
d'explications, 

En publiant les statistiques et autres informations qu'jJ ret;oit en vertu de la presente Conven­
tion, Ie Comite central permanent aura soin de ne faire figurer dans ces publications aucune indica­
tion susceptible de favoriser les operations des speculateurs ou de porter prejudice au commerce 
legitime d'une que.lconque des Hautes Parties contractantes. 

CHAPITRE VI. - DISPOSITIOSS ADldlNISTRATIVES, 

Anide 15. 

Les Hautes Partiescontradantes prendront tou tes les mesures legislatives ou autres necessaire.c: 
pour donner dfet dans leurs territoires aux dispositions de la presente Convention. 

Les Hautes Parties contract antes etabliront, si eJles ne I'ont deja fait, une administration 
s¢ciaJe ayant pour mission : 

a) D'appliquer les prescriptions de la presente ConvE"ntion; 
b) De r~glemellter, sur .... eiller et contraler Ie commerce des . drogues _; 
c) D'(lrganiser la Julte C(lntre la toxicomanie, en prenant toutes les mesure.c: \\tiles pour 

en empkher Ie d~veloppement et pour combattre Ie trafic illicite. 

Anicle 16 

1. Chacune des Hautes Parties contractantes exercera une surveillance rigoureuse sur: 

a) Les quantites de matieres premieres et de • drogues . manufacturees qui se trouvent 
en la possession de chaque fabricant aux fins de fabrication ou de transformation de chacune 
de ces « drogues . ou A toutes autres fins utiles; 

b) Les quantites de« drogues . (ou de preparations contenant ces drogues) produites; 
c) La maniere dont il" est dispo~ des « drogues . et pr~parations ainsi produites, notam­

mem leur distribution au commerce, a la sortie de la fabrique, 

2. Les Hautes Parties contractantes ne permettront pas l'accumulation entre les mains d 'un 
fabricant quelconque de quantites de matieres premieres depassant les quantites requises pour Ie 
fonctionnement economique de I'entreprise, en tenant compte des conditions du marthe. Us 
quantites de matieres premieres en la possession de tout fabricant, a un moment quelconque, ne 
depasseront pas les quantites necessaires pour les besoins de la fabrication pendant Ie semestre 
suwant, a moins que Ie gouvemement. apres enquHe, n'estime que des conditions exceptionnelles 
justifient l'accumulation de quantites additionneUes, mais, en aucun cas, les quantites totales qui 
pourront ! tre accumulees ainsi ne devront depasser l'approvisionnement d'une annb'!. 

Article :17. . 
Chacune des Hautes Part ies contractantes astreindra chaque fabricant etabli sur ses territoires 

a fournil' des rapports trimestriels indiquant : 

a) Lesquantites de matihes premieres et dechaque ~ drogue . qu 'il a re~uesdanssa fabrique, 
ainsi que Ie!; quantites de . drogues . ou de tout autre procluit, quel qu'il soit, fabrique avec 
chacune de ces substances, En signalant les quantites de ma.tii~res premieres ainsi r~ues par 
lui, Ie fabricant indiquera la proportion de morphine, de cocaine ou d'ecgonine contenue dans 
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(ii) In exceptional cases where the export in the opinion of the Government of the 
exporting country is essent ial in the interests of humanity or for the treatment of the sick. 

3. The Permanent Central Board shall each year prepare a statement showing, ill respect of 
each country or territory for the preceding year: 

(a) The estimates in respect of each drug ; 
(6) The amount of each drug consumed; 
(cl The amount of each drug manufactured; 
(d) The amount of each drug converted; 
(e) The amount of each drug imported; 
(I) The amount of each drug exported; 
(g) The amount of each drug used for the compounding of preparations, exports of 

which do not require export authorisations. 

If su..:h statement indicates that any High Contracting Party has or may have failed to carry 
out his obligations under this Convention, the Board shall have the right to ask for explanations, 
through the Secretary·General of the League of Nations, from that High Contracting Party, and the 
procedure specified in paragraphs 2 to 7 of Article 24 of the Geneva Convention shall apply in any 
such case. 

The Board shall, as soon as possible thereafter, publish the statement above mentioned 
together with an account, unless it thinks it unnecessary, of any explanations given or required in 
accordance with the preceding paragraph and any observations which the Board may desire to 
make in respect of any such explanation or request fo r an explanation. 

The Permanent Central Board shall take all necessary measures to ensure that the statistics 
and other information which it receives under this Convention shall not be made public in such a 
manner as to facilitate the operations of speculators or to injure the legitimate commerce of any 
High Contract ing Party. 

CHAPTER VI. - ADMINISTRATIVE PRovISlONS. 

A,ticle IS. 

The High Contracting Parties shall take all necessary legislative or other measures in order 
to give effect within their territories to the provisions of this Convention. 

The High Cont racting Part ies shall, if they have not already done so, create a special 
administration for the purpose of: 

141 
Ibl 

Applying the provisions of the present Convention; 
Regulating, supervising and controlling the trade in the drugs ; 

(c) Organising the cam paign against drug addiction , by taking all useful steps to prevent 
its development and to suppress the illicit traffic. 

Article .16. 

1. Each High Contracting Party shall exercise a strict supervision over: 

(a) The amounts of raw material and manufactured drugs in the possession of each 
manufacturer for the purpose of the manufacture or conversion of anv of the drugs or 
()therwise; . 

(6) The quantities of the drugs or preparations containing the drugs produced; 
(c) The disposal of the drugs and preparations so produced with especial reference to 

deli\'eries from the factories. 

2. No High Contracting Party shall allow the accumulation in thf' possession 0·[ any 
manufacturer of quantities of raw materials in excess of those required tor the economic conduct 
of business, having regard to the prevailing market conditions. The amounts of raw material in 
the possession of any manufacturer at anyone time shall not exceed the amounts required by that 
manu facturer for manu facture during the ensuing six months, unless the Government, after due 
investigation, cQnsiders t.hat exceptional conditions warrant the accumulation of additional 
amounts, but in no case shall the total quantities which may be accumulated exceed one year's 
supply . 

Article I7 . 

Each High Contracting Party shall require each manufacturer within his territories to submit 
quarterly reports stating: 

(a) The amount of raw materials and of each of the drugs received into the factory 
by such manufacturer and th.e quantities of the drugs, or any other products whatever. 
produced from each of these substances. In reporting the amounts of raw materials so 
received, the manufacturer shall state the proportion of morphine, cocaine or ecgonine 
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cclles-ci ou qui peut en etre retiree - proportion qui sera determinee par une methode prescrite 
par Ie gouvernemen t et dans des conditions q ue Ie gou vernemen t consid~re comme sa tisfaisan tes : 

b) Les quantites, soit de matieres premieres, soit de produits manufactures a I'aide de 
ces matieres, qui ont etc utilisees au cours du trimestre; 

c) Les quantites restant en stock a 1a fin du trimestre. 

Chacune des Hautes Parties contractantes astreindra cbaque negociant en gros etabli sur 
ses territoires a fournir, a la fin de cbaque annee, un rapport specifiant pour chaque «drogue . 
la quantite de cette • drogue . contenue dans les preparations exportees ou importees au cours de 
l'annee et pour I'exportation ou I'importation desquelJes il n'est pas requis d'autorisation. 

Article IS. 

Chacune des Hautes Parties contractantes s'cngage Ii ce que toutes les , drogues . du groupe I 
qu'elle saisira dans Ie trafic illicite soient detruites ou transformees en substances non stuptl:­
fiantes ou reservees a I'usage medical ou scien tifique , soit par Ie gouvernement , soit SOllS son 
contrble, une fois que ces «drogues II ne sont plus necessaires pour la procedure judiciaire ou 
toute autre action de la part des autorites de l'Etat. Dans tous les cas, la diacetylmorphine devra 
etre detruite ou transformee. 

Article I9. 

Les Hautes Panies contractantes exigeront que les etiquettes sous lesquelles est mise en vente 
une «drogue I quelconque ou une preparation contenant cette « drogue . indiquent Ie pourcentage 
de celle-ci. Elles devront aussi en indiquer Ie nom de la maniere prevue par la legislation nationale 

CHAPITRE VU. - DIsPOSITIONS C!N!RALES. 

Article 20. 

1. Toute Haute Partie contractante dans I'un quelconquc des territoires de laquelle une 
« drogue. quelconque sera fabriquee ou transformee au moment de I'entree en vigueur de la 
presente Convent ion ou qui, a ce moment ou ulterieurement, se proposera d'autoriser su r son 
territoire «tie fabrication ou transformation, enverra une notification au Secretaire general de 
la Societe des Nations en indiquant si la fabrication ou la transformation est destinee aux besoins 
interieurs seulement ou egalement a I'exportation, et a queUe epoque cette fabrication ou 
transformation commencera: elle specifi era egalement les «drogues . qui doivent etre fabriquees 
ou transformees, ainsi que Ie nom et l'adresse des personnes ou des maisons autorisees. 

2. Au cas ou la fabrication ou la transformation de J'une quelconque des « drogues , cesserait 
sur son territoire, la Haute Partie contractante enverra une notification a «t effet au Secretaire 
general en indiquant la date et Ie lieu ou cette fabrication ou transformation a cesse ou cessera et 
en specifiant les « drogues . visees, les personnes ou maisons visees, ainsi que leur nom et leur adresse. 

3. Les renseignements fournis conformement aux paragraphes 1 et 2 seront communiques 
par Ie Secretaire general aux Hautes Parties contractantes. 

Article 2I. 

Les Hautes Parties contractantes se communiqueront par I'entremise du Sec.retaire general 
de la Societe des Nations les lois et reglements promulgues pour donner cffet a la prescnte 
Convention, et lui transmettront 1111 rap!'Ort annuel relatil au fonetionnement de la Convention 
sur leurs territoires, eonfonnemcnt a un formulaire etabli par la Commission consultative du 
trafie de fopium et autres «drogues , nuisibles. 

Article 22. 

Les Hautes Parties contractantes feront figurer dans les statistiques annuelles fournies par 
elles. au Comite central permanent les quantites de chacune des • drogues , employees par les 
labncants et grossistes pour la confection de preparations, destinees a l3. consommation interieurt' Oll 

a I'exportation, pour I exportation desquelles les antorisations ne sont pas requises. 
Les Hautes Parties contractantes feront egalement figurer dans leurs statistiques un resume 

des releves elablis par les fabricants, con formement :\ I'article 17. 

Article 23. 

Les Hautes Parties contractantes se communiqucront par I'entrcmise du Secretairc general 
de la Societe des Nations, dans un delai aussi bref que possible des renseignements sur tout cal' 
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contained in or producible therefrom as determined by a method prescribed by the Government 
and under conditions considered satisfactory by the Government: 

(b) The quantities of either the raw material or the products manufactured therefrom 
which were disposed of during the quartc.r; 

(cl The quantities remaining in stock at the end of the quarter. 

Each High Contracting Party shall require each wholesaler within his territories to make 
at the close of each year a report stating, in respect of each (,f the drugs, the amount of that drug 
contained in preparations, exported or imported during the year, for the export or import of which 
authorisations are not required. 

Article IS. 

Each High Contracting Party undertakes that any of the drugs in Group I which are 
seized by him in the illicit t raffic shall be destroyed or converted into non-narcotic substances 
or appropriated for medical or scientific use, either by the Government or under its control, 
when these are no longer required for judicial proce-edings or other action on the part of the 
authorities of the State. ]n all cast'S diacetylmorphine ~hall either be destroyed or conv<"!rted. 

A rtick I9. 

The High Contract ing Pal ties will require that the labels under which any of the drugs, 
or preparations containing those drugs, are offered for sale, shall show the percentage of the 
drugs. These labels shall also indicate the name of the drugs as provided for in the national 
legislation. 

CHAPTER VII. ~ GENERAL PROVISIONS. 

Article 20. 

1. Every High Cont racting Party in any of whose territories any of the drugs is being 
manufactured or converted, at the time when this Convention comes into force, or In which 
he proposes either at that time or subsequently to authorise such manufacture or conversion, 
shall notify the Secretary-General of the League of Nations indicating whether the manufacture 
or conversion is for domestic needs only or also for export, the date on which such manufacture 
or conversion will begin, and the drugs to be manufactured or converted as well as the names 
and addresses of persons or firms authori:;ed. 

2. In the event of the manufacture or conversion of any of the drugs ceasing in the territory 
of any High Contracting Party, he shall notify the Secretary-General to that effed, indicating 
the place and date at which such manufacture or conversion has ceased or will cease and specifying 
the drugs affected, as well as the names and addresses of persons or firms concerned. 

3. The information furnished under this Article shall be communicated by the Secretary­
General to the High Contracting Parties. 

Article 2I. 

The High Contracting Parties shall communicate to one another through the Secretary­
General of the League of Nations the laws and regulations promulgated in order to give effect 
to the present Convention, and shall forward to the Secretary-General an annual report on the 
working of the Convention in their territories, in accordance with a form drawn up by the Advisory 
Committee on Traffic in Opium and Other Dangerous Drugs, 

Article 22. 

The High Contracting Parties shall include in the annual statistics furnished by them to 
the Pennanent Central Board the amounts of any of the drugs used by manufacturers and 
wholesalers for the compounding of preparations whether for domestic consumption or for export 
for the export of which export authorisations are not required. 

The High Contracting Parties shall also include a summary of the returns made by the 
manufacturers in pursuance of Article 17. 

Article 23. 

The High Contracting Parties will communicate to each other, through the Secretary-General 
of the League of Nations, as soon as possible, particulars of each case of illicit traffic discovered by 



- 13-

de lrafic illicite decouvert par dIes et qui pourra presenter de I'importance, soit en raison des 
quantites de « drogues. en cause, soit en raison des indications que ce cas pourra fournir sur les 
sources qui alimentent en " drogues _Ie trafic illicite ou les methodes employees par les trafiquants 
illicites. 

Ces renseignements indiqueront, rians toute la mesure possible: 

a) La nature et la quantite des . drogues . en cause; 
b) L'origine des ~ drogues D, les marques et etiquettes; 
c) Les points de passage ou les «drogues '. ont He detoumees dans Ie trafic illicite; 
d) Le lieu d'oo. les « drogues . ont ete expediees et les noms des expediteurs, agents 

d'expedition ou commissionnaires, les methodes do;: consignation el les noms et adresses des 
destinataires s'ils sont connus. 

c) Les methodes employres et routes suivies par les contrebandiers et eventuellement 
IC'l noms des navires qui ont scrvi au lransport; 

f) Les mesures prises par les gouvernements en ce qui conceme les personnes impliquees 
(et, en particulier, celies qlli possederaient des autorisations ou des licences), ainsi que Ies 
sanctions appliquees; 

g) Tous autres renseignements qui pourraient aider a la suppression du trafic illicite. 

Article 24. 

La presente Convention complHera les Conventions de La Haye de 1912 et de Geneve de 
1925 dans les rapports entre les Hautes Parties contractantes Jiees par I'une au moins de ces 
dernieres Conventions. 

Article 25. 

5'il s'eleve entre les Haules Parties contract antes un differend quelconque relatif a l'inter­
prHation ou a l'application de la presente Convention, et si ce differend n'a pu Hre r~lu de 
fa~on satisfaisante par voie diplomatique, i1 sera regie conformement aux dispositions en vigueur 
entre les Parties concernant Ie reglement des differends internationaux. 

Au cas ou de telles disposition~ n'existeraient pas entre les Parties au differend, eUes Ie 
soumettront a une procedure arbitrale ou judiciaire. A dHaut d'un accord sur Ie choix d'un autre 
tribunal, eUes soumettront Ie difierend, a. la requete de I'une d'eJles, a la Cour pennanente de 
Justice internationale, si cUes sont toutes parties au Protocole du 16 decembre 1920, relatif au 
5tatut de ladite Cour, et, Sl elles n'y sont pas toutes parties, a un tribunal d'arbitrage, constitue 
conformement a 1a Convention de La Haye du 18 octobre 1907, pour Ie reglement pacifique des 
conflits internationaux. 

Article 26. 

Toute Haute Partie contractante pourra declarer, au moment de la signature, de la ratification 
ou de l'adhe.sion , qu'en acceptant la presente Convention, elle n'assume aucune obligation pour 
l'ensemble ou une partie de ses colonies, protectorats, territoires d'outre-mer ou territoires places 
sous sa SQuverainete ou sous son mandat, et [a presente Convention ne s'appliquera pas aux 
territoires mentionnes dans cette declaration. 

Toute Haute Partie contrnctante pouITa ulterieurement donner, 1 tout moment, avis au 
Secretaire general de la Societe des Nations qu 'elle desire que la presente Convention s'applique 
a J'ensemble ou a une partie de ses territoires qui auront fail l'objet d'une declaration aux teffies 
de J'alinea precedent, et la presente Convention s'appliquera a tous les territoires mentionnes 
dans eet avis, comme dans Ie cas d'un pays ratifiant 1a Convention ou y adherant. 

Chaeune des Hautes Parties contractantes pourra declarer a tout moment, apres I'expiration 
de Ia periode de cinq ans prevue a ]'article 32, qu'elle desire que 1a prescnte Convention cesse 
de s'appliquer a I'ensemble ou a une partie de ses colonies, protectorats, territoires d'outre-mer 
ou territoires places sous sa souverainete ou sous son mandat, et 101. Convention cessera de s'appli­
quer aux territoires mentionnes dans ceUe declaration, comme s'il s'agissait d'une denonciation 
faite confonnement aux dispositions de I'article 3'2. 

Le Secretaire general communiquera a tous les Membres de la Societe, ains! qu'aux Etats 
non membres mentionnes a I'article 27. toutes les declarations et tous les avis re~us aux termes 
du present article. 

Article 27. 

La pr{>sent e Convention, dont les textes franyais et angJais feront egalement foi, portera 
la date de ce jour et sera, jusqu'au 31 decembre 1931, ouverte a la signature au nom de tout 
Membre de la Societe des Nations ou de tout Etat non membre qui s'est fait represen1er a la 
Conference qlli a elabore la presente Convention, ou auquel Je Conseil de la Societ{> des Nations 
aura communique copie de la presente Convention a cet effel. 
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them which may be of importance either because of the quantities involved or because of the light 
thrown on the sources from which drugs are obtained for the illicit traffic or the methods employed 
by illicit traffickers. 

The particulars given shall indicate as far as possible: 

(al 
(il 

The kind and quantity of drugs involved; 
The origin of the drugs, their marks and labels; 

(el The points at which the drugs were diverted into the illicit traffic; 
(d) The place from which the drugs were despatched, and the names of shipping or 

forwarding agents or consignors; the methods of consignment and the name and address 
of consignees. if known; 

(e) The methods and routes used by smugglers and names of ships, if any, in which the 
drugs have been shipped; 

fJ) The action taken by the Government in regard to the persons involved, particularly 
those possessing authorisations or licences and the penalties imposed. 

(gl Any other information which would assist in the suppression of illicit traffic . 

Article 24. 

The present Convention shall supplement the Hague Convention of 1912 and the Geneva 
Convention of 1925 in the relations between the High Con tracting Parties bound by at least one 
of these latter Conventions. 

Arliclt 25. 

If there should arise between the High Contracting Parties a dispute of any kind relating to 
the interpretation or application of the present Convention and if such dispute cannot be satis­
factorily settled by diplomacy, it shall be settled in accordance with any applicable agreements 
in fo rce between the Parties providing for the settlement of international disputes. 

" In case there is no such agreement in force between the Parties, the dispute shall be referred 
to arbitration or judicial settlement. In the absence of agreement on the choice of another tribunal, 
the dispute shall, at the request of anyone of the Parties, be referred to the Permanent Court 
of International Justice, if all the Parties to the dispute are Parties to the Protocol of December 
16th, 1920, relating to the Statute of that Court, and, if any of the Parties to the dispute is not 
a Party to the Protocol of December 16th, 1920, to an arbitral tribunal constituted in accordance 
with the Hague Convention of October 18th, 1907, for the Pacific Settlement of In ternational 
Disputes. 

Article 26. 

Any High Contracting Party may, at the time of signature, ratification, or accession, declare 
that. In accepting the present Convention, he does not assume any obligation in respect of all or 
any of his colonies, protectorates and overseas territories or territories under suzerainty or mandate, 
and the present Convention shall not apply to any territories named in such declaration. 

Any High Contracting Party may give notice to the Secretary-General of the League of Nations 
at any time subsequently that he desires that the Convention shall apply to all or any of his 
territories which have been made the subject of a declaration under the preceding paragraph, 
and the Convention shall apply to all territories named in such notice in the same manner as 
in the case of a country ratifying or acceding to the Convention. 

Any High Contracting Party may, at any time after the expiration of the five-years period 
mentioned in Article 32, declare that he desires that the present Convention shall cease to apply 
to all or any of his colonies, protectorates and overseas territories or territories under suzerainty 
or mandate, and the Convention shall cease to apply to the territories named in such declaration 
as if it were a denunciation under the provisions of Article 32. 

The Secretary-General shall communicate to all the Members of the League and to the non­
member States mentioned in Article 27, all declarations and notices received in virtue of this 
Article. 

Article 27. 

The present Convention, of which the French and English texts shall both be authoritative, 
shall bear this day's date, and shall, until December 31st, 1931, be open for signature on behalf of 
any Member of the League of Nat ions, or of any non-member State which was represented at the 
Conference which drew up this Convention, or to which the Council of the League of Nations shall 
have commWlicated a copy of the Convention for this purpose. 
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A rticle 28. 

La prescnte Convent ion sera ratifire. u s instruments de rati fication seront transmis au 
~cretaire general de la Societe des Nations, qui en notifiera Ie depOt A tous les Membres de la 
Societe ainsi qu'aux Etats non membres vises a I'article precMent. 

Article 29. 

A dater du l eT janvier 1932, tout Membre de la Societe des Nations et tout Etat non membre 
vise a 1'article 27 pourra adherer a la presente Convention. 

Les instruments d'adhesion seront transmis au SttrHaire general de la Societe des Nations, 
qui en notifiera Ie depOt a tous les Membres de la Societe ainsi qu'aux Etats non membres vises 
aurlit article. 

Article 30. 

La presente Convention entrera en vigueur quatre-vingt-dix jours apres que Ie SecrCtaire 
general de la Societe des Nations aura re.-;:u les ratifications ou les adhesions de vingt-cinq Membres 
de Ill. Societe des Nations ou Etats non membres, y compris quatre Etats parmi les suivants : 

Allemagne, Etats-Unis d'Amerique, France, Royaume-Uni de Grande-Bretagr.e et 
d' lriande du Nord, J apon, Pays-Bas, Suisse, Turquie. 

Les dispositions autres que les articles 2 a 5 ne deviendront toutdois applicables que Ie 
l&r janvier de la premiere annre pour laquelle les evaluations seront fournies, conformement 
aux articles 2 a 5. 

Article JI. 

Les ratifications ou adhesions deposees apres la date de l'entr~ en vigueur de la prescnte 
Convention prendront effet a I'expiration d'un dl!lai de quatre-vingt-dix jours a partir du jour 
de leur reception par Je Secdtaire general de la Societe des Nations. 

Article 32. 

A l'expiration d'un delai de cinq ans a partir de I'entree en vigueur de la prescnte Convention, 
celle-ci pourra ~tre dl!noncee par un instrument ecrit depose aupres du SecrHaire general de la 
Societe des Nations. Cet ie denonciation, si eUe est re~ue par Ie Secrthaire general Ie ref juillet 
d'une ann~ quelconque ou anterieurement A cette date, prcndra effet Ie l e f janvier de I'annee 
sui vante, et, si cUe est retyue apres Ie ref juillet, eUe prendra effet comme si e1le avait ete re~ue 
Ie I er juillet de l'annee suivante ou anterieurement a cette date. Chaque denonciation ne sera 
operante que pour Ie Membre de la Societe des Nations ou l'Etat non membre au nom duquel elle 
aura ete depos~. 

Le Secretaire general notmera a tous les Membres de la Societe et {lUX Etats non membres 
mentionnb.; a l'artic.Je 27 les denonciations ainsi r~es. 

Si, par suite de denonciations si.multan~s ou successives, Ie nombre des Membres de la Societe 
des Nations et des Etats non membres qui sont lib.; par la presente Convention se trouve ramene 
a moins de vingt-cinq, la Convention cessera d'etre en vigueur a partir de la date a laquelle la 
derniere de ces denonciations prendra effet, conformement aux dispositions du present article. 

Article 33. 

Vne demande de revision de la prescnte Convention pourra etre formulee en tout temps par 
tout Membre de la Societe des Nations ou Etat non mcmbre lie par la Convention, par voie d e 
notification adressee au Secretaire general de la Societe des Nations. Cette notification sera com­
muniquCe par Ie Secretaire general a tous les autres Membres de la Societe des Nations et Etats 
non membres ainsi lies, ct, si eUe est appuyee par un tiers au moins d 'entre cUes, les Hautes Parties 
contractantes s'engagent a se reunir en une conference aux fins de revision de la Convention. 

Article J4. 

La presente Convention sera enregistree par Ie Secretaire general de la Societe des Nations 
Ie jour de i'entree en vigueur de la Convention . 
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Article 28. 

The present Convention shall be ratified. The instruments of ratification shall be transmitted 
to the Secretary-General of the League of Nations, who shall notify their receipt to all Members of 
the League and to the {lOn-member States referred to in the preceding Article. -----

Article 29. 

As from J anuary Ist, I932, the present Convention may be acceded to on behalf of any 
Member of the League of Nations or any non-member State mentioned in Article 27. 

The instruments of accession shall be transmitted to the Secretary-General of the League 
of Nations, who shall notify their receipt to all the Members of the League and to the non-member 
States mentioned in that Article. 

Article 30. 

The present Convention shall come into force ninety days after the Secretary-General of 
the League of Nations has received the ratifications or accessions of twenty-five Members of 
the League of Nations or non-member States. including any four of the following: 

France, Germany, United Kingdom of Great Britain and Northern Ireland . J apan, 
Netherlands. Switzerland. Turkey, and the United States of America. 

Provided always that the provisions of the Convent ion otber than Articles 2 to 5 shall only 
be applicable from the first of January in the first year in respect of which estimates are furnished 
in con formity with Articles 2 to 5. 

Article 31. 

Ratifications or accessions received after the date of the coming into force of this Convent ion 
shall take effect as from the expiration of the period of ninety days from the date of their receipt 
by the Secretary-General of the League of Nations . 

... 

Article ]2. 

After the expiration of five years from the date of the coming into force of this Convention. 
the Convention may be denounced by an instrument in writing. deposited with the Secretary­
General of the League of Nations. The denunciation . i.f rC(:eived by the Secretary-General 
on or before the first day of July in any year. shall take effect on the first day of January in the 
succeeding year, and, if received after the first day of J uly, shall take effect as if it had been 
received on or before the first day of J uly in the succeeding year. Each denunciation shall operate 
only as regards the Member of the League or non-member State on whose behalf it has been 
deposited . 

The Secretary-General shall notify all the Members of the League and the non-member States 
mentioned in Article 27 of any denunciations received. 

If, as a result of simultaneous or successive denunciations, the number of Members of the 
League and non+member States bound by the present Convention is reduced to less than twenty­
five, the Conven tion shall cease to be in force as from the date on which the last of such denun­
ciations shall take effect in accordance with the provisions of this Article. 

Article 33. 

A request for the revIsion of the present Convention may at any time be made by any 
)lember of the League of Nations or non-member State bound by this Convention by means 
of a notice addressed to the Secretary-General of the League of Nations. Such notice shall 
be communicated by the Secretary-General to the other Members of the League of Nations 
or non-member States bound by this Convention. and, if endorsed by not less than one-third 
of them , the High Contracting Parties agree to meet for the purpose of revising the Convention . 

Arlicle 34. 

The present Convention shall be registered by the Secretary-General of the League of Nations 
on the day of its entry into force. 
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EN FOI DE QUOI les plenipotentiaires SUS· 
mentionnes ont signe la presente Convention. 

l :s- FAITH WHEREOF the above-mentioned 
Plenipotentiaries have signed the present Con­
vention . 

FA IT A Gene\'e. Ie trei1.e juillet mil neuf cent 
t rente et un, en un seul exem plaire. qui sera 
depose dans Jes archives du Secretariat de la 
Socitte des Nations, et dont Ies copies certmees 
conformes seront remises a taus les :\fembres 
de la $oGiete des Nations et aux Etats non 
membres mentionn6 A I'article 27. 

Do:-:E at Geneva the thirteenth day of J uly, 
one thousand nine hundred and thirty-one, in 
a single copy. which shall remain deposited 
in the arch ives of the Secretariat of the League 
of Nations, and certified true copies of which 
shall be delivered to all the Members of the 
League and to the non-member States referred 
to in Article 27. 

ALLEMAGNE 
Freiherr VON RHE1NBAtlEN 

Dr, KAHLER 

GERMANY 

ETATS-UN IS ])'AMt:RIQUE UN ITED STATES OF AMER ICA 

J ohn K, CALDWELL 

Harry J, A NSLIGER 

Walter Lewis TREADWAY , 

Sanborn YOUNG , 

(I) The Covernm~DI 01 the United SloIlc~ of ,\meri~a reooc:rvCf tlte nghl I<.> .mJ>O'iC. for putpQ$ll of IIIterllal cOlltTol 
amJ conlrol of import inl<.> and export from terril<.>ry u"der ibl jurisdiction. 01 opium, toea Iu.ves, all of their derivativr;!! 
~nd limilu lu~tancK produced by 5)'flthetic process, .... easures Itricter th&n Ihe provitions 01 the Convention. 

(2) The Government of the United States of America re!leTVetI tbe richt to impolt. for purposes of controlling 
tranlit through iU territori.,. of raw opium, toea leavel. all of their derivatives and .Imilar IDho!tanc~ produced by 
~ynthetic prOCH •• measu,es by whiCh the -production of an import permit iuued by the country of destinat ion may be 
mllde a cnndition precedent to the. granting 01 penniasion for muult througb IU territory. 

(3) The Government 01 the United Statu of America lind. it impracticable to undertake tn ~elld ~tatistics 01 
impart alld export to the Permanellt Central Opium Board f hart of sixt y daY' alter the close of the three·months· period 
to which , ueh fta.tiaticl rder. 

(4) The Government of the Un;t..d Sta.tes of America findl it impracticable to undertake to state leparatdy 
IImODIIU of drug. purchued or imported for Government purposes . 

(.5) Plenipolentiuiu of tM United Stato:.ll of America formally declue that the ligning of the Convent ion for 
Um.ting the Manufacture and Regulating t he DistributIOn of Narcotic Drv.p by the m on the pan of the United Statu 
01 Americ;o. 011 thi. d .. tf! i. not to be cOMtrued to mean lhat the Government of the United State. of America recognises 
II regime or entity which . !gnl or aceedCl to the Convention u t he Government of a COUlltry when that regime or entity 
II not recognised by the Government of the United States of America as the Government of tha.t country. 

(6) The plenipotentiaries of the United States of America further declare that the participation of the United 
Stat" of America in the Collven tion for limiting the manufacture of and replating the disuibution of D¥OOtic drugs. 
ligned on thi, date, doel DOt involve any contractual obligat ion on the pan of the United Stalel of America to a country 
represented by a regime or entity whicb the Government of the United Stales of Americ;o. does not r~ as the 
Government of thlt country until I uch country has a Government recorniled by the Government of the United Sb.tes 
of America. ' 

J. K. C. 
H . J. A. 
W. L.T. 

S. Y . 
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Ad rejewldf4m. 

Fernando PEREZ 

E. PaVeL 

Df Bruno ScHULTZ 

Dr F. DE M Y1TENAERE 

M. CUELLAR 

Raul DO RIo BRA:":CO 

ARG EKTI NE REPUBLIC 

AUSTRlA 

B~LGlUM 

BOLIVIA 

BRAZIL 

GREAT BRITAI N 
AND NORTHERN IRELAND 

ainsi que toutes parties de l'Empire britanni· 
q'.le .non Membres separes de la Societe des 
Nations 

and a ll parts of the British Empire which are 
not separate Members of the League of 
Nations. 

CANADA 

{NDE 

CHILI 

Malco lm DELEVINGNE 

C. H. L. SHARMAN' 

W. A . RIDDELL 

R. P. PARA~JPYE 

Enrique J. GAJARDO V. 

CANADA 

INDlA 

CHILE 
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Viriato FIGUEREDO LoRA. 

G. DE BLASCK 

Dr B. PRIMELLt:S 

Gustav RASMUSSEN 

COSTA RICA 

CUBA 

DENMARK 

VILLE LlBRE DE DANTZIG FREE CITY OF OA~ZIG 
F. SoKAL 

REPOBLIQUE DOM INICA INE 

EGYPTE 

ESPAGNE 

ETHlOPIE 

FRANCE 

Ch. ACKERMANN 

T. W. RUSSELL 

Julio CASARES 

Cle LAGARDE DUe d'EsTOTTO 

Le Gouvemement frano;ais fait toutes 56 
r6serves en ce qui conceme les colonies, 

.protectorats et pays sous mandat depen • 
. da~t de son autorite, sur la possibilite d<' 
• ptpduire r~jerement dans Ie delai stricte· 

ment impa.rti:les statistiques trimest rielle!l 
I.risees par I'article 13 I . 

G. BOURCOIS 

, TrtllU/,,/io.o by 1M S,tr,l"ritll 0/ ti,. utll~ 0/ N"I"o,,~ : 

DOM INICAN REPUBLIC 

EGYPT 

SPAI N 

ABYSSIN IA 

FRANCE 

The French Government makes every reservation, with r~8ud to the Colonies, Protectorato:~ .. nd Mandated 
Tel'Titories under i~ authority, .. to the possibility of relu lu l), produclnr the quarterly stati.tic. relel'Ted to in 
Article I ) within the Met time·limit laid down . 
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GR1£CE GREECE 
R. RApHAitL 

GUATEMALA GUATEMALA 
Luis MARTINEZ MONT. 

HEDJAZ, NEDJEO ET DE PEN DANCES HEJAZ, NEJD AND DEPENDENC IE~ 

ITALlE 

jAPON 

LIB'ERIA 

HAFIZ WAHBA 

CAVAZZONI Stefano 

S. SAWADA 

S. OHDACHI 

Dr A. SonlLE 

. Sous r~rve de ratification du 5enat de 
la R~publique de Liberia 1. 

ITALY 

JAPAN 

LIBERIA 

LITHUANIE LITHUANIA 
ZAUNIUS. 

LUXBtBOURG 
Ch . G. VERlIAlRE 

LUXE~mURG 

l r • ..duc/i"" PlAT u S.crtllATilAl d. IA SociiIJ lUI NlJliMU. 

Sublect to rati6cation bv t.h~ Senatf! nf t"~ Renublic of Uberi" . 



MEXIQUE 

MONACO 

PANAMA 

PARAGUAY 

PA YS-BAS 

PERSE 

POLOGNE 

PORTUGAL 

ROUMANJE 

SAINT·MARIN 
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S. MARTINEZ OE ALVA 

C . HENTSCH. 

Dr Ernesto H OFFMANN. 

R. V. CABALLERO DE BEDOYA 

V. WETTUM 

A. SEPAHBODY 

CHODtKO 

Augusto DE VASCONCELLOS 

A. M. FERRAZ DE ANDRADE 

C. ANTONIAnE 

FERRI Ch a rles Emile 

MEXICO 

MONACO 

PANAMA 

PARAGUAY 

THE NET HERLANDS 

PERSIA 

POL<lliD 

PORTUGAL 

ROUMANIA 

SAN MARINO 



SIAM 

SUEDE 

SUISSE 

TCHECOSLOVAQU IE 

URUGUAY 

VENEZUELA 
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DAMRAS 

A~ our Harmful Habit-forming Drugs Law 
goes beyond the provisions of the Geneva 
Convention and the present Convention on 
certain points, my Government reserve~ 
the right to apply our existing law. 1 

K . I. WESTMAN 

Paul DINICHERT 

Dr H. CARRIERE 

Zd. F rERLINGER 

Alfredo DE C~TRO 

Ad rejerendum 

L. G. CKAciN ITRJAGO 

SIAM 

SWEDEN 

SWITZERLAND 

CZECHOSLOVAK iA 

URUGUAY 

VENEZUELA 

Capie certmee conforme. Certified true copy. 

Pour Ie Secretaire general: For the Secretary-General: 

CanseiUer iuridique dl4 Secretariat. Legal A dviser oj the Secretariat. 

I TTaducliot< paT ~ S.crtlar'iU d. 14 Societe ua N4n-a. 

Etant donne qu~ la loi siamoi!H! r~lativ" au" drQgU'" donnant lieu a un" toxicomanie va plua 10;" que la 
Conv"ntion de Geneve u que la prbente Convention. en r.e qui concern" certains points. mon gouvernement !H! 
reserv .. Ie droit d· ... ppliqu .. r I ... 10; en question . 
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       I hereby certify that the attached 
document is a true copy of the English and 
French texts of the Convention for limiting 
the Manufacture and regulating the 
Distribution of Narcotic Drugs done at 
Geneva on 13 July 1931, the original of 
which is deposited with the Secretary-
General of the United Nations.      
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      Je certifie que le document ci-
joint est  une copie conforme des 
textes anglais et français de la 
Convention pour limiter la fabrication 
et réglementer la distribution des 
stupéfiants fait à Genève le 13 juillet 
1931, dont l’original est déposé 
auprès du Secrétaire général de 
l'Organisation des Nations Unies. 
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